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Mr. Speaker : Hon'ble Members, now the question hour.

QOpening of Polytechnical College

- *2014 Shri Dharam Singh Chhoker ; Will the Technical Education
Minister be pleased fo state .— :

(@  whether itis afact that there is no L T.). or Polytechnical College
in Samalkha Assembly Constituency and the Panchayat of
village Chulkana which falls in Samalkha Assembly
Constituency is ready to provide the land for it; and

(b}  if so, whether there is any proposal under consideration of the
Government o open a Polytechnical College in village Chulkana
in Sarmnalkha Constituency? '

Technical Education Minister (Shri Mahender Pratap) :

(@  thereis one Government Industrial Training Institute for Women
functioning at Samalkha in Samalkha Assembly Constituency.
However, at present there is no Government Polytechnic in this
Assembly Constituency. '

{b) No, Sir.
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Mr. Speaker : Hon'ble Minister, the pointed question is whether you
have any intention of opening an I71 in village Chulkana or not? it is a
simple guestion.
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Mr. Speaker : Mr. Chhoker, they will consider it Are vou satisfied
with the consideration? ‘
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Construction of Stadiums

*1819 Shri Naresh Selwal : Will the Minister of State for Sports &
Youth Affairs be pleased to stste whethar there is any proposal under
consideration of the Government to construct the stadiums in Budha Khera,

Kharakpunia, Matlauda and Hassangarh villages in Uklana Constituency?
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Shri Randeep Singh Surjswala : Speaker Sir, this is not the way.
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Mr. Speaker : Ho'ble Members, please sit down. (interruption) Itis
not good.

Shri Randeep Singh Surjewala : He has to apologize Sir, | request

yau in order to maintain the dignity of this House. He has to apologize to our .
colleague. He can't misbehave with her in this fashion. (interruption)
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Shri Randeep Singh Surjewala ; Speaker Sir, they also had raised
the issue in the House. It may be noted. '

AR Apreren e : wiiaT W, TW W ) A ot o % g
awmﬁwwwmmf%mvﬁ.na%ﬁa?ﬂé,wwaﬂﬁwésa‘nﬁ%w@
3w § 2 (Rren -

aﬂmmm:mﬂaﬂw,ﬁa}wwaﬁwrﬂqﬁﬁﬂﬁmﬁwm
A | (fre)

Government Giris College in Hodel Constituency

*4828 Shri Jagdish Nayar : Will the Education Minister be pleased
to state whether there is any proposal under consideration of the Government
to open a Government Girls College in Hodel Constituency; if so; the time by
which it is likely to be opened ? '

Education Minister (Smt. Geeta Bhukkal Matanhail) : No, Sir
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“Wir-Speaker : Hoh’bi&‘Minister. it is a demand, you gy justote
down and not respond to i,

Smt. Geeta Bhul?kal Matanhail 1 Sir, 1 have noted down.

Budget Allocated for Overbridge

*1983 Smt. Sumita Singh : Will the PW (B&R) Minister be pleased
lo state the total budget allocated for the construction of overbridge on
Ghoghripur Railway crossing of Karnal togetherwith the time by which the
said overbridge is likely to be completed?

Industries Minister (Shri Randeep Singh Surjewala) ; Sir, the work
for the construction of the overbridge on Ghoghripur Railway crossing of
Karnal stands administratively approved for Rs. 3173 lakh. It is likely to be

completed by May, 2015.
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Shri Randeep Singh Surjewala : | have noted it down, Sir.

Upgradation of School

*1942 Ch. Parminder Singh Dhull : Wil the Education Minister be
pleased to state whether there is any proposal under consideration of the
Government to upgrade the primary school of vitlage Ramgarh up to Middle
School falling under the Jufana Constituency; if 5o, the time by which it is
likely to be upgraded?

Education Minister (Smt. Geeta Bhukkai Matanhail) : The
Government primary school, Ramgarh in Julana Constituency does not fulfil
the norms for upgradation. The school will be upgraded as and when it fulfills
the norms,
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Mr. Speaker : Hon'ble Minister, it is a demand only. You may not

respond to this. Please note it down. (Interruption) | won't allow more than
two supplermnentaries.

Repair of Roads in Grain Market

*1841 Sh. Kali Ram Patwari : Will the Agriculture Minister be pleased
to state :— :

(@ whetheritis a fact that the roads of Grain Market Pillukhera in
Safidon Constituency have been damaged; and

{(b)  if so, the time by which the abovesaid roads are likely io be
repaired 7 ‘ . =

Agriculture Minister (Sardar Paramvir Singh :
{8  No, Sir.
(b)  Inview of reply of (a) above, question does not arise.

Mr. Speaker : Han'ble Minister, you mean to say {hat the road is not
damaged. ,
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Mr. Speaker : Mamu Ram Ji, this is the repetition of the question
that you have asked yesterday, so please sit down.

Functioning of CHC in Pataudi

*1932 Sh. Ganga Ram ; Will the Health Minister be pleased to state
whether it is a fact that the construction work of the Community Health
Centre in Pataudi has been completed; if so, the time by which the aforesaid
CHC is likey to start functioning ?
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Construction of Bus Stand at Mullana

*1837 Sh. Rajbir Singh Barara : Wil the Transport Minister be
pieased to state whether there is any proposal under consideration of the
Government to construct a Bus Stand in village Mutlana of Mullana
Constituency; if so, the time by which aforesaid Bus Stand is likey to be
constructed 7
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Science Stream in Government College Indri

*1851 Dr. Ashok Kashyap : Will the Education Minister be pleasad
to state

{8)  whether there is any proposal under consideration of the
- Government to start "Science Strearm” in Shaheed Udham Singh
Govermnment College, Indri, Kamal, and

(b)  if so, the time by which the above proposal is likely to be
implemented 7 If not, the reasons thereof 7
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Education Minister (Smt. Geeta Bhukkal Matanhail) @

& Yes, Sir. Science stream has been sanctioned for Shaheed
Udham Singh Government College, Matak Majri, Karmal.

()  The Science stream will be started at this college a5 and when
the required building becomes available.

. 3l we : TSR WY, # s A W AEEE A O @ aar S
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SR &) TS BT B BRIEE B SR 98 T WiEE w0 9 sy 9% e 6
TR § ' :

Construction of Drain

*1868 Sh. Pirthi Singh Nambardar : Will the Irrigation Minister be
pieased to state -—

(&)  whether it is a fact that the crops of the farmers got damaged
due to the accumulation of rainy water in the fields of lsmailpur,
Dablain, Dharamgarh, Badowala and Sunderpur efc. villages of
Narwana Constituency, and

(b)  if so, whetherthere is any proposal under consideration of the
Goverarnent to construct a drain to drain out the rainy water
from the fields of the abovesaid villages, if 5o, the details thereof ?

Finance Minister (Sardar Harmohinder Singh Chattha) :
(8 No, Sir.

(p)  Thereisno proposal under consideration of the Government as
the exisling drainage system is sufficient to drain the rain water.
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¥ T O w9y 3wl o ot av e 8 | et v, ayd, a3 o g |4



TNIERE U9 U8 SR ()15

q1 0T o TRt 9 TE o geR-eny P & § dfty Jeme d 59 ver @
@i S TE 8 U 9T g8 F e gt sl ¥ o o € o A
genfy emaN ol e @ St @t el & AR gad F St @ wwe ot e
G 79lg & ot &1 T A ) wEE B wEie B € 9O T R wven o o
FEH TGO W LT S |

e Tonifey e agt : whes v, S fe wei wewr aqr of § 9dt 4
Tererger R &1 Ry it w1 gvaiv R T & o ot oo ol e g &1 uwet are
T 59 R A Ug weaT T 6 981 W TE-F Wi e e ws gk 59 e
# & T8¥ T ¥ 0o 98l O W AR 2 5 O F0 T O e e wEea
P T R U B | ¥ UHK i urel o & SOdt @R Wiy Sear a4
TTF o © | T o e oA oA R sta A S gu € | 3y were @ foree el
aE] Bl € g8 R wiw S e s §1 9ut o7 o e o vepde Wl gan 2 of
IR T gon A BrT o wad oid s gt ov 92 gan 1

To Set up a 132 KV Power Station

*1952 Sh. Phool Singh Kheri : Will the Power Minister be p‘léa&;ed to
siaie :

(@)  whether it is a fact that there is only one 33 KV Power Sub-
station at present for the 30-32 villages across Ghaggar river in
Guhla Constituency; and

(b)  if so, whether there ig any proposal under consideration of the
Government to set up a 132 KV Power Sub-station for the
abovesaid villages togetherwith the time by which it is likely to
besetup?

Power Minister (Capt. Ajay Singh Yadav) :
(2)&({b) No, Sir.
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Mr. Speaker : It is not related with the question.
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To Replace Obsolete Electricity Wires

"1855 Smt. Kavita Jain : Will the Power Minister be pleased to
state —

(a)  whether there is any proposal under consideration of the
Government {o replace the obsolete electricity wires in the
Sonepat city; and

(b)  ifso, the time by which the aforesaid work is likely to be started 7
Power Minister (Capt, Ajay Singh Yadav) ;

@  Yes, Sir. The work of replacement of obsolete wires in VETIOUS
colonies of Sonepat town is going on. 491.52 KMs wom out
ACSR conductor have already been replaced with AB cable/
conductor in Sonepat town with an expenditure of approx,
Rs 1482 5 lacs since 01.01.2012. .

()  The proposal & estimate for replacement of balance 15 KMs
worn out cenductor has already been prepared with an estimated
cost of Rs. 45.24 lacs. The work is likely to be compietad by

March, 2014, :
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Arrangements to Drain Out the Water of Ponds

*1961 Dr. Bishan Lal Saini : Will the Urban Local Bodies Minister
be pleased to state whether it is a fact that the ponds of villages Sasauli,
Mandaber, Farakpur and Rampur in Municipal Corporation, Yamunanagar are
overflowing; if so, whether there is any proposal under consideration of the
Government ta drain out the water from the ponds of the aforesaid villages?
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Mr. Speaker: No demand is being raised. Thank you.

Construction work of ROB

*2007 Shri Raghubir Singh Tewatia : Will the PW (B&R) Minister
be pleased to state whether it is a fact that the construction work of Railway
over Bridge on Malerna crossing falling under Prithla Assembly Constituency
in district Faridabad has not yet been completed:; if so, the time by which the
work of the aforesaid Railway over Bridge is likely to be completed?

Chief Minister (Shri Bhupinder Singh Hooda) ;
Yes, Sir. -

The abovesaid work is likely to be completed by 31.05.2014.
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Functioning of Street Lights

*1893 Shri Devender Kumar Bansal : Will the Chief Minister be
pleased‘ fo state —

@

(b)

whether it is a fact that most of the street lights are lying
disfunctional in Sector 20 to 28, 12 A, 12, 15 and 16 of
Panchkula; if so, the reasons thereof togetherwith time by
which the aforesaid street lights are likely to be made
functional; and

whether there is any proposal under consideration of the
Government to install street lights in village Fatehpur, Railly,
Abhaypur, Budanpur, Khadag Mangoli, Beed Ghagar and
Haripur; if 50, the time by which these lights are likely to be
instatled in the aforesaid villages?
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Repair of Nissing Drain

*4812 Sh. Mamu Ram : Will the Iirigation Minister be pleased to
state whether there is any proposal under consideration of the Government
to desilt and repair the Nissing Drain in Nilokheri Constituency; if so, the
details thereof?

Finanace Minister (Sardar Harmohinder Singh Chatha) : No, Sir
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Debt of Power Companies
*1808. Sh. Abhay Singh Chautala : Will the Power Minister be
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pleased to state —

(@  whether it is a fact that the Government Power Companies in
the State are.under heavy debt; and

(t) i s0, the details of debts as on 1-3-2005, 1-3-2009 and
15-1-2014 on the Govemnment Power Companies?

Power Minister (Capt. Ajay Singh Yadav) :
Sir,
(8  The debts of Haryana Power Utifities are within the prescribed

borrowing limits as approved by the Board of Directors of
respective Companies,

(6)  The total outstanding debts of Haryana Power Utilities as on
1.3.2005., 1.3.2009 and 15.1.2014 are given as under -—

Debts of Power Companies (Rs. in Crore)

Balance as on HPGCL  HVPNL UHBVNL DHBVNL Total
01.03.2005 35884 207848 880,72 480.85 T458.80
01.03.2008 513410  2581.04 442056 220697 1443267
15012014 801758 426500 1690627  O789.11 3897805
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Shifting of Power Line

*487% Shri Dilbag Singh : Will the Power Minister be pleased to
state —

(@) whether it is a fact that High Voltage Power Line is passing
through the residential areas of Yamunanagar City; and

(b)  if s0, whether there is any proposal under consideration of the
Government to shift the aforesaid Power Ling; if so, the details

therasof? ‘
Power Minister (Capt. Ajay Singh Yadav) :
(@ Yes Sir,

(b)  There is no proposal to shift the high voltage lines. However,
the shiffing can be done after ascertaining the technical
feasibility, right of way and deposit of cost by the applicants.

Mr. Speaker : Hon'ble Members, now the question hour is ovar.

Rrr 45(1) ¥ i wew 3 61 W W Y GRifb g
& feiRaa SR

Construction of Under Passes
*1887 Shri Ashok Kumar Arora ; Wilt the PW (B&R) Minister be
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pleased {o state —

{8 the time by which the stalled construction work of road N.H.1
(Panipat to Ambala) in Haryana is likely to be resumed: and

(b)  whether there is any proposal under consideration of the
Government to construct under passes at the raflway crossings
near Old Bus Stand and Bira Mandir Chowk in Kurukshetra
on the Kurukshetra-Kaithal Raliway Track; if so, the time by
which these are likely to be constructed?

Industries Minister (Shri Randeep Singh Surjewala) :

{a)  S8ir, the National Highways Authority of India, Ministry of Road
Transport & Highways, Government of India, is responsibie for
the maintenance and upkeep of NH. A dispute raised by the
concessionaire is presently before the Supreme Court, which,
after hearing the arguments of all the parties has reserved its
decision.

(b} No, Sir.

Replacement of Obsolete Wires

*1946 Shri Pardeep Chaudhary : Wil the Power Minister be
pleased to state whether there is any proposal under consideration of the
Government to replace the unsafe and loose obsolete electricity wires in
the Kalka Assembly constituency; if so, the time by which these wires are
likely to be replaced?

Power Minister (Capt. Ajay Singh Yadav) :

Yes 3ir. 31 Nos. estimates for the replacement of unsafe/loose wires
of length 35.40 Kms amaounting to Rs. 34 Lacs have been framed. The work
is likely to be completed by 31st March, 2014,

HARIHT 7o 74 I&R
Beneficlaries of Rajiv Gandhi Parivar Bima Yojna

602. Shri Sampat Singh : Will the Social Justice and Empowerment
Minister be pleased to state .—

(@)  whether there is any scheme called Rajiv Gandhi Parivar Bima
Yojna;

(b)  the amount being given to the dependents of eligible persons
under the aforesaid scheme; and
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[Shri Sampat Singh]

()

tha total amount togetherwith the nurmber of such persons who
‘have benefitted under this scheme from st April 2013 fo
10th February 20147

Education Minister (Smt. Geeta Bhukkal Matenhail) :

Answer ‘—

(@)

(b)

{c)

State Govt. has heen implementing the Rajiv Gandhi Parivar
Bima Yojna w.e.f. 1.4.20086. Under this Scheme, compensation
is given in case of accidental death/permaneant/Partial disability
to members of covered families in the age group of 18-60 years.
Families having annual income of upto Rs. 2,50,000/- are
coverad under this programme,

The amount being given to the dependents of eligible persons
under the aforesaid scheme ig as under :

(@) in case of death Res. 1.00 lac
(b In case of permanent 100% Disability Rs. 1.00 lac

() In case of Loss of two limbs, two Rs. 50,000/~
eyes, one limb and one eye.

{d) In case of Loss of one eye or one limb  Rs. 25,000/~

An amount of Rs. 3969.64 Lakh has been given to the
dependents of 3980 eligible persons under this scheme in the
year 2012-13,

InApril, 2013, the State Govt. wanted to launch the Government
of India Scheme called Aam Aadmi Bima Yojna, which is similar
to the Rajiv Gandhi Parivar Bima Yojna, butlimited to coverage
of farilies of below poverly line or marginally above it. While
considering this proposal, Finance Depariment advised
discontinuing the Rajiv Gandhi Parivar Bima Yojna, but the
Social Justice & Empowerment Depariment sought fo continue
hoth the schemes, as a large number of families covered under
Rajiv Gandhi Parivar Bima Yojna would not have coverage under
the Aam Aadmi Bima Yojna. The matter is under consideration,
and therefore, no benetits have been given in 2013-14 in case
of the pending 4050 claims received under Rajiv Gandhi Parivar
Bima Yojna in the period from 1st April, 2013 to 10th February,
2014,
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Sewerage Facilities in Assembly Constituencies

595. 5mt. Renuka Bishnoi : Will the Public Health Engineating
Minister be pleased to state —

(@)

(b)
(©

whether any consolidated scheme has been formulated by the
Government to lay down sewerage system in the area of Hansi,
Barwala, Bawani Khera and Uchana of District Hisar; if so, the
detzils thereof,

if not, the reasons thereof: and
the steps being taken by the Government o lay down sewerage

system in all the constituencies falfing under District Hisar to
pravide sewerage facility to the residenta?

Public Health Minister (Smf. Kiran Choudhary) :

(@)
{b)

(c}

No, Sir.

The town-wise Sewerage System is being provided instead of
consclidated scheme for many towns,

The sewer lines are being laid in all the towns namely Hisar,
Hansi, Barwala, Ukiana and Narnaund towns falling in the
various constituencies of Misar District.

Shortage of Agriculture Engineers

606 Shri Sampat Singh : Wil the Agriculture Minister be pleased

to state .—

@)

{0)

(©

whether there is any proposal under consideration of the
Government to increase the number of posts of Agriculture
Engineers and Agricufiure Development Officers;

the reasons as to why the minimum educational qualification
has not been prescribed in the service ruies for the promotion
in Agriculture Engineering Section; and

the: steps being taken by the Government in order to prescribe
the Degree in Agricuttural Engineering as minimum educational
qualification to fill up the posts of Agriculture Engineers and
Assistant Agriculture Engineers by promotion?

Agricuiture Minister (Sardar Paramvir Singh) :

@
(b)

No, Sir.

In the department of Agriculture there are five cadres and in
most of the cadres promotions to different posts are made on
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the basis of seniority-cum-merit. Minimum five years experience
has been prescribed for promotion to the higher post.
(c) Foliowing qualifications have bean prescribed in the

0]

Haryana Agriculiural (Group-A) Service Rules, 1996 and
Amended Rules, 2007 for promotion to the post of
Agriculture Engineer

“Five years experience on the post of Assistant
Agricultare Engineer/Subject Matter Specialist
{(Agricultural Engineering) Subject Matter Specialist
{Farm Implements) Sub Divisional Officer (Gobar
Gas Plant).”

The matter for prescribing degree in Agricutiure Engineering for
promation o this post is under consideration of the Government

{ii)

In the Haryana Agricultural (Group-B) Service Rules,
1995 and Amended Rules, 2004 following provisions have
been made for promotion to the post of Assistant
Agriculture Engineer :

“Five years experience on the post of Technical
Assistant (Engineering)

Or

Seven years experience as Agricultural
Development Officer {Farm Implements)/Quality
Marketing inspector/Chief Supervisor Drilling/Chief
Well SupervisorlJunior Engineer (Mechanical/Civil)/
Sectional Officer(Mechanical/Civil) Or Supervisor
{Bio Gas Plant) or Blasting Supervisor.

The matter regarding amendment in these rules is also under
consideration of the Government.

Works Done Under Rajiv Gandhi Gramin VidyutikaranYojna

596. Smt. Renuka Bishnoi : Will the Power Minister be pleased to

state —
(@)

the districtwize details of the works carried out in varous
Districts of Haryana including Hisar under the Rajiv Gandhi
Gramin Vidyutikaran Yojna sponsored by the Ceniral Govemment
during the last 9 years; and
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{(b)  the steps being taken by the Government to ensure the supply
of electricity in each Dhani of District Hisar?

Power Minister (Capt. Ajay Singh Yadav) ;

(@  3ir, the District wise detall of the works carried out under
RGGVY Govt, of India scheme is laid on the table of the house
as per Annexure—A.

(b} A policy to provide the electricity to each Dhani in the State
inciuding Hisar District has been formulated.

There is proposal to provide electricity to all electrified Dhanies
in the State on Rural Domestic Supply schedule by providing
the special design transformer i.e. Pilot Advance Transformer
(PAT) on AP feeders. The work is in progress and is likely {o
be completed during FY-2014-15.
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Budget Provision Under RMSA/SSA
607. Shri Sampat Singh : Will the Education Minister be pleased
to state \—

(8 the budget provisions under RMSA/SSA during the last four
years togetherwith the amount of grant received from Govermment
of Indiz;

(b) the grant spent out of the above stated budget provisions and

whether any funds of RMSA/SSA have been transferred/diverted
to any other scheme; if so, details thereof,

{¢)  whether the sufficient funds under the aforesaid scheme has
been released by the Government of india; if not, the reasons
for the excess provision of the budget being made by the
department?

Education Minister (Smt. Geeta Bhukkal) :
Sir,
A statement is kaid on the table of the House,

STATEMENT

Question Contents of Reply by the Parishad

No. 607  Question

1 2 3

(a) The budget The budget provision under SSA/RMSA during the
provigion last four yeats including grants released by the
under RMSA/ G.0. and state is as under :
58A during the  SBA Amount it Lacs.
lagt four years  Year Budget  Grant Grant Totat
together with Provi- received received grants
the amount of sion from  from received
grant received 6.0, State
frarm Govern- 7008.10 59800.66 27600.00 17300.00  45400.00

mert of India 2010-11 8207665 3278611 3155000 8433811
2011-12 11976744 4046144  27300.00 6776141
204213 12562434 3381035 3040569  64216.04

RMSA

Year Budget  Grant Grant Totai
Provi- received received grants
sion from GO from State received

2009-10 205710 385.00 “G0.00 386.00

2040-11 3864210 230017 301427 531444




2TEifies weE vd ORR

B)35

3

201112
2012413

25180.1
4032.78

17566.66  4703.33

11248 3136.00
(Rs. 9408

lacs have

baen raceiv-

ed against
NOR-racurmipng
componemns
approved In

the fitancial

year 2010-11)

22258.99
13248.48

(b}  The grant spent ‘The expenditure out of above stated bucdeet
out of the above provision year wise is as under :-
stated budget
provisions and S5A :
whether any Year Expenditure {lacs)
funds of RMSA/ 2008-10 41338.26
S5A have been 2010-11 58988 34
transferred diver- 201112 62541.73
ted o any other 2012-13 62277.89
scheme; if so, ‘
details thereof, RMSA,
Year ' Expenditure {lacs)
2008-10 1202 8% ‘
2010-11 2485.40
20%1-12 8837.96
2012-13 8$144.91
No funds have been transferredf/diverted from
SEA/RMSA fo any other scheme.
(©)  Whether the The provision of the budget is to be made on

sufficient funds
under the aforesaid
scheme has been
released by the
Government of
india; if not, the
reasons for the
ERCess provision
of the budget
being made by
the department?

the basis of AWP & bodget approval by Project
Approval Board of Government of India. The
grants are released by Governiment of India on
the basiz of actual availability of funds with
Govemment of India, and the pace of expendi-
ture in the Siate.
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(Regular Pay Scales to the Employees of Mini Banks)

597. Smt. Renuka Bishnoi : Will the Co-operation Minister be
pleased to state —

(@  whether it is a fact that regular pay scales have not been given
to the employees of the Mini Banks/Apex Banks, if so, the
reasons thereof, :

(b) whether it is also a fact that the service rules have also not
been framed regulating their service condition for the employees
of Mini Banks, and

()  whether any steps have been taken by the Government to give
the equal pay scale and service condition for the Mini Banks

Employees in Haryana as are given to the empioyees of
Co-operative Banks?

Answar —
Cooperation Minister (Shri Satpal Sangwan) @

{8) Yes, the regular pay scale has already been given to the Apex
Bank employees but the same has not been granted to the
employees of Mini Banks/Primary Agriculture Credit Societies
(PACS) as they are allowed the consolidated salaries fixed by
Registrar, Co-operative Societies, Haryana.

{b) The service condition of the employees of Mini Banks are being
granted/regulated by Primary Co-operative Credit & Service
Societies Stalf Service Rules, 1992 and amended Service Rules
are at final stage which would be issued after the decision
ragarding pay scales of PACE employees.

{¢) Yes, a Committee under the Chairmanship of Managing
Director, The Haryana State Co-operative Apex Bank 1id,
Chandigarh (HARCO Bank) was constituted 1o submit report
regarding Staffing Pattern, Service Rules, Pay Scales and
promotion avenues of FACS empioyees,

The proposat for considering the pay scales is under
consideration with the Government in view of the recommendation
of the Committes,

Funding of Utkarsh Society

£08. Shri Sampat Singh : Will the Education Minister be pleased
to state —

(8} The source of funding of Utkarsh Society togetherwith the
details of the fundng during the last four years;

{t) The funds utilised togetherwith the defails of the items



FORAE W v T )37

purchased;

(€} The mode of engagement of the staff in Utkarsh Society,
number of total employees togetherwith the work assigned to
them alongwith the remuneration given to them and details
therfeof, and

()  The mode of audit of funding of the society togetherwith the
role of the accounts personne! of the School Education
Department alongwith details thereof?

Education Minister {Smt. Geeta Bhukkal Matenhail) :

5ir, a statement is laid on the table of the House.

STATEMENT

(@  Source of funding as Grant-in-Aid of UTKARSH Society — EDUSAT
Project, Education Department, Govt. of Haryana from 2010-11 to
2013-14 i.e. til} date.

Sr. During the Grant Received from Amount
No. year received (in
CIoRg)
1. 2010-11 Elementary Education Department 1.00
Secondary Education Department 3.00
2. 2010-1 Elementary Education Depariment 1.00
Secondary Education Department 3.00
3 2012-13 Elementary Education Department 1.00
Secondary Education Department 3.00
Higher Education Department 0.25
4. 2013-14 Elementary Education Department 1.00
Secondary Education Department 3.00
Higher Education Department 1.00
Total : 17.25

(b)  Funds Utilized by UTKARSH Society — EDUSAT Project, Education
Depariment, Govt. of Haryana from 2010-11 to 2013-14 i.e. til} date.

8r. Duringthe Details of Expenditure made on Armount

No. year various iterns, salaries and spent (in
contingent expenditure etc. lacs)

1 P 3 4

1. 2010-11  Salary to Staff 2317
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Contingent Expenditure 69.79
(Telephona, Electricity, TA/DA to Staff and

Resource Persons, Honorariun to Resource

Persons and Annual Maintenance Contracts

AMC) of various components, etc).

Purchase of Electrical, Recording & Broad- 6.88
casting Equipments.

Total 2040-11 (A) 99,84
2 201M1-12  Salary to Staff 56.00
Contingent Expenditure 55.96

(Telephone, Electricity, TA/DA to Staff and

Resource Persons, Honorarium to Resource

Persons and AMC of various components, etc.)
Purchase of Electrical Equipments and - 1477
various other items.

Total 2011-12 (B) 126.73
3. 201213 Salary to Staff 67.30
Contingent Expenditure 65,52

(Telephone, Electricity, TA/DA to Staff and
Resource Persons, Honorariun to Resource
Persons and AMGs of various components,
ete).

Purchase of Computer, Electrical Equipments 092
and various other items

Purchase of 4000 Baiteries through 208.95
HARTRON
Total 201213 (C) 342.69
4, 201314 Salary fo Staff 52.45
il date Contingent Expenditure 71.69

(Telephone, Electricity, TA/DA to Staff and
Resource Persons, kHonorariun o Rasource
Persons and AMG) of various components etc).

Purchase of Computer, Electrical Equipments  4.48
and various other ifems

Eunds transferred to Broadcast Engineering 261
Consuliants India Limited (BECIL), a Govt.
of India Undertaking, for the purchase of
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audio, video equipments in recording studio.

Funds Transferred to SMCs/SMDCs for

53.25

purchase of 710 batteries in Gurgoan District

Total 2013-14 (D)

207.97

Grand Total (A+B+C+D)

777.23 lacs
(7.77 Crore)

(c)

Engagement of staff in UTKARSH Soci
by making contractual a
Information and Public

under .—

Details of staff engaged UTKARSH
remuneration and work assigned.

ety is made at its own level
ppointnents, by way of advertisement through
Relation Departrnent in Newspapers. There are
total 34 employees working on contract basis.
& Class-IV employees and 3 securi
outsourcing agency at DC Rates

In addition to these,

ty employees are engaged through
and the details of the same are as

Society alongwith its

Work

3. Name of the Consolidated Remuneration

No. FPost presently being given . Assigned
(including Fixed Medical
Allowance @ Rs. 500/-)

1 Administrative Rs. 40,492/- Overall administrative
Officer (Retired ~ On the pattern of last control, liaisoning with
HCS) (One pay drawn minus three Directorates of
Past) pension plus Education department

allowances admissible and its field officers.
2 General Rs, 50,500/- Overall technical
Manager control of EDUSAT,
(Technical) HUB & 22 JE's in
(One Past) the field,

5 Studio Engineer Varying from Rs. Looking after 4 Studios

{4 posts) 19,400/~ 1o Rs. 21,200/~ where telecast,
depending upon the recording ete, is
date of appointment  done.

6 Librarian (One Rs. 17,000/ Overaltincharge of
Post) DVDs, CDs of recorded

contents,

8 Deputy Superin-  Rs. 15,500/- Bupervision of accounts
fendent as well as esiablish-
(One post) meant and miscella-

neous matters,
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10 Acccounts Rs. 14,300/- Maintenance of
Assistant accounts, returns,
{One Post) bank transactions and

} expenditure ete.

12 Elecirician Rs, 12,600/- To look after electric

(One Post) " related, problem in
HUB and day to day
liaison with UHBVNL,
ete.

13 Junior Varying from Rs. Maintenance, repairs
Engineersfor 12,000/ to Rs.13,100/- of DTH/ ROTs and
field Duty at depending tpon the SI7s installed in ali
District Level date of appointment - the Govt. Schools,
(Twenty Posts, Colleges, Polytech-
one in each nics, DIETs and
District and two various offices
in Mewat District)

14 Data Entry Varying from Rs, Computer Typing work
Operator (Two 10,500/ to Rs.11,300/-  in office and as a
posts) depending upon the record keeper (One

date of appointment. Data Entry has been
provided to technical
wing for seeking
reports from JEs and
its compilation)

16 Security Guard  Rs. 7,810/ Round the clock
(Three Posts) security of EDUSAT

: of 8 hours durafion
with each security
guard.

17 Peon (Two Rs. 7,700/~ Office upkeep
Posts)

18 Mali(Three Rs. 7,700/ Maintainance of two
Posts) big lawns efc.

19 Sweeper Rs, 7,700/- Sweeping of the
{One post) : entire campus of

EDUSAT both on
ground floor as well as
on 1st floor.

Note: 5% annual increase on the base amount is given to contractual

employees from 3r. No. 2 1o 14
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{d)  Audit of Funding of the soGiety

Audit of the funding of the society is being carried out by Principal
Accountant General {(Audit), Haryana from time to time. Presently,
Chief Accounts Officer of Secondary Education Depariment is the
Treasurer of the Saciety. However, his role is limited to this extent
only.

——————

W TRa

Mr. Speaker : Hon'ble Metnbers, now the Parliamentary Affairs
Minister will make obituary reference.
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Mr. Speaker : Hon'ble Members, | also associate myself with the
obituary reference made by the Parliamentary Affairs Minister and the
feelings expressed by the other Members of the House. | feel deeply grieved
on the said demise of Shri Jagbir Singh son of Shri Kalyan Singh, Ex-Minister
and cousin of Shri Subhash Chaudhary, MLA, on 2nd February, 2014. I pray
to Almighty fo give piece to the departed souls. | wil convey the feelings

of this august House to the bereaved famifies. Now, | will request all of you
te kindly stand up for two minutes to pay homage to the departed soul.

(At this stage, the House stood up in silence for two minutes
as a mark of respect and to pay homage to the departed souls)
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HSIIDC and Reliance signed in 2006 to develop a SEZ in Gurgaon-Jhajjar
W A oun W e w e ARy wdif ar wx o anfed Rw ¥ (R W

Mr. Speaker @ Vij Ji, please sit down. | will tell you the fate of your
Cafling Attention Nofice. (Interruption). Hon'ble Mermbers, | have received a
Calling Attention Motion from Shri Sampat Singh, MLA, regarding falling of
ground water level in Haryana. | admit it. He may read his notice.
(Intermuption).

it siferet forr - wfige W, WY wTed WA w1 e At gar g (@R
T =aEE)

Mr. Speaker : it has been disaliowed. 1 have already communicated
to you in this regard.

Shri Ani Vij : Speaker Sir, | have not received any communication.
Mr. Speaker : | am telling you now.
Shri Ani Vij : Speaker Sir, you should announce it in the House.

Mr. Speaker : Yes, | have already announced, it has been disaliowed.

Y arfvrer faer ; wliev Te, AR qavt Yo T harassment of Shri
Ashiok Khemka, IAS, % o § 2, oo an # off sar Sifrg) (3w @ oaams)

Mr. Speaker : |tis also disafiowed (\nterruption). Vij Ji, please resume
your seat. (Interruption). Please Vi Ji, resume your seat.
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Mr. Speaker * You please resume your seat (Inferruption). Nothing
is to be recorded.
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Mr. Speaker : M. Minister, not to take notice of what Mr. Anil Vij
says. (Noise & Interruption) v

Shri Randeep Singh Surjewala : Not even a single inch of jand
has been acquired by the HUDA to give any industriafist. | have said so many
fime on behalf of the Government. | reiterate that this Government has not
acquired single inch of land to give to any industry.
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Mr. Speaker : Hon'ble Members, | have received a Calling Attention
Motion Motice No. 6 from Prof. Sampat Singh regarding falling of ground

- water level in Haryana, | have admitted it Prof. Sampat Singh, MLA may

read his notice.
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Statement

Agriculture Minister {(Sardar Paramvir Singh) : Deputy Speaker
Sir, Haryana is a water deficit State with respect to surface and ground water
resources. The ground water level in the State particularly in the fresh water
zone is depleting fast due o heavy exploitation of ground water and is a
very serious problem, Increasing demand and scarcity of Ground Water
Resource underlines the importance of artificial recharge and water
conservation. The State Average decline in water table frorm June, 1974 to
June, 2013 is -7.97 meters and June, 1999 to June, 2013 is -7.80 meters.
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Average decline in water table of Paddy grown areas from June, 1974 to
June, 2013 is -9.23 meters. On the basis of Dynamic Ground Water
Resource estimation as on 31.3.2011, the blocks have been categorized as
.Over Exploited, Critical, Semi Critical and Safe. A block is over exploited
where deveiopment of ground water has taken place more than 100%. Critical
‘where 1t is 90-100%, Semi Critical where it is 70-90% and Safe where it
Is iess than 70%. Presently, the number of Over Exploited, Critical, Semi
Critical and Safe blocks in the State is 68, 21, 9 and 18, respectively. The
Siate Gowvt. is quite concerned about the fast depleting water table as ground
water i$ a precious resource and sincere efforts are being made for the
conservation of this natural resource.

DISTRICTWISE HISTORICAL FLUCTUATION JUNE, 1974 TO

JUNE, 2013
(Depth in meters)

St District Depth to Water Table Fluctuation
No.

June, Sung, June, June 1974t0 June 1974 to

1974 1999 213 June2013  June2013
1 2 3 4 5 6
1 Ambala 579 545 10.70 ~4.91 -8.25
2 Bhiwani 2124 1619  20.76 0.48 -4.57
3 Fardabsd 642 871 1625 . -9.83 —7.54
4 Fatehabad 10.48 6,42 23.05 -12.57 ~16.63
5 Gugaon 664 1522 2603 1939  -1081
6 Hisar 15.47 587 7.35 8.12 —1.48
7 Jind 11.97 5.2 12.92 -0.95 -7.00
8 Jhajar 632 4.49 4.57 1.75 —0.08
9 Kurukshetra 10.21 16.72 33.24 —23.03 -16.52
10 Kaithal - 6.28 7.78 2307 1879 —15.29
11 Kamal 572 7.59 17.62 ~11.90 =10.03
12 Mahender-  16.11 25.01 45.68 =28.57 20 67

garh .

13 Mewat 5.80 7.14 11.21 —5,71 —4.07
14 Palwal 537 572 9.38 -4 01 -3.66
15 Panipat 4.56 8.53 16.97 —12.41 ~8.44

16 Panchkula 7.58 1117 16.42 - 84 ~528
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1 . 2 3 4 - 5 6
17 Raohtak 6.64 3.80 I 2.93 0.09
18 Rewar 1176 13.07 22.96 ~41.21 -9.89
18 Sonepat 4 68 533 8 562 —3 84 ~3 19
20 Sires 17.88 . 9.45 17.34 0.54 =7.89
21 Yamuna- 6.26 713 12.69 -5.93 -5.56
nagar
State Average 9.19 9.36 17.16 -7.97 =7.80

*(+) indicates rise in water table and (=) indicates decline in water

table.

Measures taken by various Departments for water conservation and
for checking the over exploitation of ground water in Haryana.

1. Agriculture Deparl:mént

1.

" The Haryana State Preservation of Sub Soil Water Act, 2009
has been enacted which prohibits sowing of Paddy before 15th
of May and transplanting of paddy before 15th of June. This

~ Act has been quite successful in checking the exploitation of

ground water especially in Paddy growing areas.

The Department has introduced a State Plan Scheme from the:
year 2005-06 namely “Accelerated Recharge to Ground Water”
1o recharge the ground water in water deficit areas of the State.
Under this scheme, 592 Rain Water Harvesting structures have
been constriscted up to 2012-13 at a total cost of Rs. 485.08
facs. A target of construction of 35 rain water harvesting
structures has been fixed for the year 2013-14.

The Department is implementing Watershed schemes namely,
National Watershed Development Project for Rain-fed Areas
(NWDPRA), Flood Prone River (Ghaggar) and Sub Mountainous
scheme under which activities like water harvesting structures,
guily plugging, check dams, percolation embankments, margirial
bunds/ diversion bunds, village ponds, sub-surface dams ete.
are taken up. An amount of Rs. 217.24 lacs has been spent
under the above schemes to treat an area of 2998 hectares
during 2013-14 (up to Jan, 2014).

The Department is encouraging the farmgrs to adopt Drip and
Sprinkiers for irigation to economize the use of irrigation water.
For the promotion of Sprinkler System, subsidy’ @ 50% of the
cost of system and for Drip irrigation system, subsidy @ 75%
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of the cost of system is being provided. Drip and Sprinkler
irrigation systems save up to 40% of water used in irrigation.
So far 1,42 574 sprinkler sefs have been installed since the
inception of the scheme in the State (up to Jan, 2014). An
amount of Rs. 783.65 lacs has been provided as subsidy during
20113-14 (up to Jan, 2014) for protnotion of 2843 sprinklers in
the State against the target amount of Rs. 42.00 crare which
has been earmarked for the current year 2013-14 for installation
of 14,000 sprinkler sets. A target of covering 2000 ha under
Cofton and Sugarcane crops under drip Imigation has been fixed
duting the year 2013-14,

in order to prevent seepage and evaporation losses, the
Department is providing subsidy to the farmers @ 50% of the
cost or a maximum of Rs 60,000 per beneficiary for laying
Underground Pipe Line System (UGPL). An amount of
Rs. 141.12 crore has been spent for laying UGPL systam in
1,16,233 hectares till 2012-13 since the inception of the
gcheme in 2002-03. An amount of Rs. 48 crore has been
earmarked for UGPL during 2013-14 for cavering an area of
38,000 hectares in the State.

Land levelling with Laser land leveller is used for- precision/
scientific levelting of land thereby facilitates effective utilization
of farm inputs. it saves about 20% water used in Jirrigation.
Department is promoting use of laser levelling technology by
way of demonstrations, providing machines on custom hiring
basis and subsidy, it is proposed to provide 1300 laser land
leveliers to the farmers of the State on subsidy i.e. & 50% of
the cost of machine or Rs. 75,000/~ whichever is less during
the year 2013-14. A total number of 1535 laser land levellers
have aiready been provided to the farmers of Haryana on
subsidy from 2007-08 to 2012-13,.

Department is promoting use of Zero tillage technology by way
of demonstrations and providing assistance. Assistance 50%
of the cost of machine or Rs. 20,000/~ whichever is fess is being
provided. Zero tiftage technology was introduced by the
department on subsidy in the year 2001-02. A total of 19308
nos. of Zero-Till-seed-cumfertilizer-drill machines have already
been provided to the farmers of Haryana on subsidy from 2001-
02 to 2012-13. Atarget of 2400 nos. zero tillage rmachines has
been fixed for the year 2013-14.

Direct Seeded Rice (D.S.R) and Crop Diversification programmes
have been launched in the State for conservation of naturai
groundwater resource.
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9. To monitor the water table depth and its quality, 23 Digital Water

- data loggers have been installed in all blocks of Rohtak, Jhajjar,

Kurukshetra and Kamal districts during the year 2011-12,

17 Digital Water data loggers have also been installed in
remaining 17 districts during the year 2012-13.

10. = Mass Awareness Campaigns are being launched to educate
the farmers regarding consetvation of groundwater and judicious
use of irrigation water. Farmers are being advised to qrow less
water intensive crops.

1. AMode! Bill to regulate, manage and control the ground water
and its deveiopment in the State is under consideration. Eight
meetings of the commitiee constituted by the State Govt. under
the Chairmanship of Hon'ble Agriculture Minister for this
purpose have been held. As per the decisions of last meeting,
the Haryana State Draft Model bill i.e. “Haryana State Ground
Water Management and Regulation Act” will be put up
before the Government for further action for its enaciment.

II.  Horticulture Department

Horticulture Department is promoting sprinkler and drip irrigation under
the National Mission on Micro Irrigation in order to ensure judicious use of
water for horticultural crops. An area of 19,443 hectares under drip and
16,198 hectares under sprinkler irrigation has been covered. More than 2800
community tanks have been constructed on 100% subsidy to conserve
water.

lil. trrigation Department

Irrigation Department has also taken measures for the recharge of
groundwater. A total number of 33 recharge schemes have been completed
so far whereas, 5 schemes in different districts are in progress and 13 others
are proposed to be taken up in futwre.

iV.  Rural Development Department

(8 Under the Mahatma Gandhi National Rural Employment
' Guarantes Act (MGNREGA), top most priority has been given
to Water Conservation and water harvesting, drought proofing
(including afforestation & tree plantation) and irrigation canals
including micro and minor irigations works, and renavation of
traditional water bodies including de-silting of tanks. Since
inception of the Scheme 6,483 works of water conservation and
water harvesting have been completed and 2525 works are
under progress up to January, 2014 on which an amount of

Rs. 264.49 crore has been spent,
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() Under Desert Development Programme (DDP) and Integrated
Watersheds Development Programme (IWDP), 1215 watershed
projects were taken up at a cost of Rs. 350.46 crore up fo
March, 2013,

() Underintegrated Watershed Management Programeme (IWMP),
75 projects have been sanctioned at a cost of Re.3100 lacs
during 2011-12. An amount of Rs. 955.12 lacs has been spent
on entry point acliviies and Rs. 476.22 lacs on Natural
Resource Managemént. The major focus of this programme is
on rain water harvesting, re-charging of groundwater, construction
of gully plugs, roof rain water harvesting etc.

V.  Public Health Engineering Department

This départment has constructed 27151 sustainability structures
including water harvesting dams, percolation tanks, check dams ele, in
Panchkulz, Yamunanagar and Ambala districts at a cost of Rs, 595057
lakhs upto 31.1.2014.

Vi. Forest Department

The Forest Department has executed soil and moisture conservation
works like water harvesting dams, check dams and percolation tanks for
controlling the rain water run off. 78 water harvesting structures have been
constructed by the Departrent in Shiwaliks. An amount of Rs. 2083 77 lakhs
has been spent by the Forest Department during 2009-10 to 2012-13 on
such structures.

VIL. Urban Local Bodies Department

it is mandatory for ail Govt. buildings and all private houses in
municipal areas having roof top surface area of 100 sg.m. or more to have
a rain water harvesting structure.

Vill. Haryana Urban Development Authority (HUDA)

(@ In order to ensure recharging of ground water, a notification
dated 31.10.2001 was issued by HUDA vide which the following
have been made mandatory - :

“Arrangemant of roof top rain water harvesting will have to be
made by the plot owners constructing the building on the plot
allotted by HUDA llicensed colonies where the rooftop areais
100 sg.m. or more.”

(b} In addition to the above provision, 588 number rain water
harvesting systems have been provided in Gurgaon in HUDA
areas in parks, green belts and HUDA buildings.
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(¢) To minimize the exploitation of ground water, use of ground
water for construction activities in' licensed areas has been
banned in Gurgaon. The developer has to obtain No Objection
Certificate from Administrator, HUDA, Gurgaon for carrying out
construction activities. NOC is issued only after the developer
reveals the source of water (other than ground waier) proposed
to be used in construction activities. Treated water from
Sewage Treatment Plant (STP) is generally used for construction
aclivities.

(d) Outof 96 nos. tubewells, 71 tubewells in Gurgaon have been
closed in HUDA areas so as to minimize the use of ground
water with the commissioning of Chandu Budhera unit- &1 (22
MGD each).

(€}  Water closets from 12 firs. in building regulations (Reg-61) has
been amended fo dual flush (10/05 & 06/03 Itrs.). This shall
result in more than 50% saving in water use in domestic
demand. ‘
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Mr. Deputy Speaker : Now, the Parliamentary Affairs Minister will
move the motion under Rule 15,

Industries Minister (Shri Randeep Singh Surjewala) : Sit, | beg
to move-—

That the proceedings on the items of Bugsiness fixed for today
be exempted at this day's sitfing frorn the provisions of the Rule
‘Sitting of the Assembly' indefinitely.

Mr. Deputy Speaker : Motion moved—

That the proceedings on the items of Business fixed for today
be exemnpted at this day's sitting from the provisions of the Rule
'Sitting of the Assembly' indefinitely,

Mr. Deputy Speaker : Question is—

That the proceedings on the items of Business fixed for today
be exempted at this day's sitting from the provigions of the Rule
'Sitting of the Assembly’ indefinitely.

The motion was carried.
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Mr. Deputy Speaker : Now, the Partiarmentary Affairs Minister will
move the motion under Rule 18, '

industries Minister (Shri Randeep Singh Surjewala) : Sir, | beg
to move-—

That the Assembly at its rising this day shall stand atjourned
sine-die. * '

Mr. Deputy Speaker : Motion moved—

That the Assembly at its rising this day shall stand adjourned
sine-die,

Mr. Deputy Speaker : Question is—

That the Assembly at its'rising this day shall stand adjourned
sine-die.

The motion was carried.

TS B A W ¥ Y BT TH

Mr. Speaker ;: Now, the Parfamentary Affairs Minister will lay the
papers on the Table of the House.

. Industries Minister {(Sh. Randeep Singh Surjewala) : Sir, | beg
to lay on the Table of the House :— ‘

The School Education Department Notification No. 8/43-2012
P.8.(2), dated thé 19th June, 2013 regarding amendment in
Haryana School Education Rules, 2013, as required under
section 24 (3) of the Haryana School Education Act, 1995,

The School Education Department Notification No. 8/27-2013
F.5.(2), dated the 28th January, 2014 regarding amendment in
Haryana School Education Rules, 2013, as regquired under
saction 24 (3) of the Haryana School Education Act, 1995.

The Haryana Electricity Regulatory Commission Notification
regarding Regulation No. HERCG/1 2/2005/2nd Amendment, 2013,
dated the 24th September, 2013, as required under section 182
of the Electricity Act, 2003.

The Haryana Electricity Regulatory Commission Notification
regarding Regulation No. HERC/28/2013, dated the 5th
November, 2013, as required under section 182 of the Electricity
Act, 2003
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The Haryana Eleclricity Regutatory Commission Notification
regarding Regulation No. HERC/10/2005/Ist Amendment/2013,
dated the 14th Novemnber, 2013, as required under section 182
of the Electricity Act, 2003.

The Haryana Electricity Regulatory Commission Notification
regarding Regulation No. HERC/25/2012/1 st Amendment/2013,
dated the 3rd December, 2013, as requlred under section 182
of the Electricity Act, 2003.

The Haryana Electricity Regulatory Commission Notification
regarding Reguiation No, HERC/29/2014, dated the 8th January,
2014, as required under section 182 of the Electricity Act, 2003.

The Annual Report of the Haryana Khadi and Village Industries
Board for the year 2005-2008, as required under section 18 (3)
of the Comptrolter and Auditor General's (Duties, Powers and
Conditions of Service) Act, 1871,

The Annual Report of the Haryana Khadi and Village Industries
Board for the year 2006-2007, as required under seclion 19 (3)
of the Gomptrolier-and Auditor General's (Duties, Powers and
Conditions of Service) Act, 1971.

The Annual Report of the Haryana Khadi and Village Industries
Board for the year 2007-2008, as required under section 19 (3)
of the Comptroller and Auditor General's (Duties, Powers and
Conditions of Service) Act, 1971.

The Annual Report of the Haryana Khadi and Village Industries
Board for the year 2008-2009, as required under section 19 (3)
of the Comptroller and Auditor General's (Duties, Pewers and
Conditions of Service) Act, 1971,

The Annual Repor of the Haryana Khadi and Village Industries
Board for the year 2009-2010, as raquired under section 19 (3)
of the Compirofler and Auditor General's (Duties, F’ewers and
Conditions of Service} Act, 1971,

The 14th Annual Report of Haryana Power Generation Corporation
Limited, Panchkula for the year 2010-201, as required under
section 619-A (3) (b) of the Companies Act, 1956.

The 15th Annual Report of Haryana Power Generation Corporation
Limited, Panchkula for the year 2011-2012, as required under
saction 619-A (3) (b) of the Companies Act, 1956,

The 45th Annual Report of Haryana State Industial and
tnfrastructure Development Corporation Limited for the year
2011-2012, as required under section 619-A (3) (b) of the
Companies Act, 1856,
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The Audit Report on the Accounts alongwith 46th Annual Report
of Haryana Financial Gorporation for the year 2012-2013, as
required under section 37 (7} and 38 (3) of the State Financial
Corporations Act, 1951, '

The Report of the Comptroller and Auditor General of India on
Revenue Sector for the year ended 3lst March, 2013 of the
Government of Haryana in pursuance of the provisions of Clause
(2) of Article 151 of the Constitution of india.

The Report of the Comptrolier and Auditor General of India on
State Finances for the year ended 31st March, 2013 of the

. Government of Haryana in pursuance of the provisions of Clause
(2) of Article 151 of the Constitution of India.

e w1 iRl @) R wga &
(i) wanfsie AR TAE 9 42 R

‘Mr. Deputy Speaker : Now, Shri Jagbir Singh Malik, MLA, Chairperson
of the Committee on Subordinate Legistation will present the Forty Second
Report of the Committee on Subordinate Legislation for the year 2013-2014.

Chairperson, Committee on Subordinate Legislation (Shri Jagbir
Singh Malik) : Sir, | beg to present the Forty Second Report of the
Committee on Subordinate Legislation for the year 2013-2014.

(i) Wi seprdoy wHe) o 709 R

Mir. Deputy Speaker ; Now, Prof. Sampat Singh, MLA, Chairperson
of the Committee on Public Accounts will present the Seventieth Report of
the Committee on Public Accounts for the year 2013-2014 on the Reports
of the Comptrolier and Auditor General of india for the years ended (i) 31st
Mareh, 2009 (Civil) and (ii) 31st March, 2009 (Revenue Raceipts).
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(iii) ufemn simvefsn w8 ot 6odl Rt

Mr. Deputy Speaker ;: Now, Anand Singh Dangi, MLA, Chairperson
of the Committee on Public Undertakings will present the Sixtieth Report
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of the Committee on Public Undertakings for the year 2013-2014 on the
Reports of the Comptroller and Auditor General of India for the years 2009-

2010 and 2010-2011{Commercial).
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Mr. Deputy Speaker : Now, Shri Anit Dhantori, MLA, Chairperson
of the Committee on the Welfare of Scheduled Castes, Scheduled Tribes
and Backward Classes will present the Thirty Seventh Report of the
Committee on.the Welfare of Scheduled Castes, Scheduled Tribes and
Backward Classes for the yvear 2013-2014.

Chairperson, Committee on the Welfare of Scheduled Castes,
Scheduled Tribes and Backward Classes (Shri Anil Dhantori) : Sir, |
beg to present the Thirty Seventh Report of the Committee on the Welfare
of Scheduled Castes, Scheduled Tribes and Backward Classes for the year
2013-2014.

(v) T vea¥Rre S &t 48 R

Mr. Deputy Spéaker : Now, Shri Ashok Kumar Asora, MLA,
Chairperson of the Committes on Government Assurances will préset the
Forty Third Report of the Committee on Government Assurances for the year

2013-2014.

wRae, WY e & art J wiify (o arevw AR e | s
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Mr, Deputy Speaker : Now, Shri Dharam Pal, MLA, Chairperson of
the Committee on Estimates will present the Forly Second Report of the
Committee on Estimates for the year 2013-2014 on the Budget Estimates
for 2011-2012, Enviranment Department.

Chairperson, Committee on Estimates (Shri Dharam Pal); Sir, | beg
ta present the Forty Second Report of the Committee on Estimates for the
year 2013-2014 on the Budget Estimates for 2011-2012, Environment

Department.
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Mr. Deputy Speaker : Now, Shri B.B. Batra, MLA, Chairperson of
the Comimitiee on Petitioris will present the Fourth Report of the Gommittee
on Petitions for the year 2013-2014.

Chairperson, Committee on Petitions (Shri B.B. Batra): Sir, | beg to
prasent the Fourth Report of the Committee on Pefitions for the year
2013-2014. '

(il i oy e aeter e v on et 2t were R

Mr, Deputy Speaker : Now, Shri Anand Kaushik, MLA, Chairperson
of the Committee on Local Bodies and Panchayati Raj Ingtitutions will
present the First Report of the Committee oh Local Bodies and Panchayati
Raj institutions for the year 2013-2014 on the Report of the Audit and
inspection Note on the Accounts of Zila Parishad, Hisar for the period from
April, 2009 fo March, 2011, audited by the Director, Local Audit, Haryana.
(it s W) © Suee wEe, § P, wriig drar-mden fwm, efarn
oy ot TR elie, 2000 § w2011 o & sy & fem Ryen aRwg,
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Mr. Deputy Speaker : Hon'ble Members, now Shri Anand Kaushil,
Chairperson, Committee on Local Bodies and Panchayati Raj Institutions
will present the Second Report of the Commiitee on Local Bodies and
Panchayafi Raj Insfitutions for the year 2013-2014 on the Report of the Audit
and Inspection Note on the Accounts of Zila Parishad, Jind for the period
from April, 2010 to March, 2011, audited by the Director, Local Audit,

Haryana.

. W.Wﬁmﬁawﬁmﬁwﬁwﬁmmﬁr
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Mr. Deputy Speakar : Hon'ble Members, now Shri Anand Kaushik,
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Chairperzon, Committee on Local Bodies and Panchayati Raj Institutions
will pregent the Third Report of the Committee on Local Bodies and
Panchayati Raj Institutions for the year 2013-2014 on the Report of the
Audit and Inspection Note on the Accounts of Panchayat Sarniti,
Mustafabad (Dist. Yamunanagar) for the period from April, 2010 to March,
202, audited by the Director, Local Audit, Haryana.
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Mr. Deputy Speaker : Hon'ble Members, now Shri Anand Kaushik,
Chairperson, Committee on Logal Bodies and Panchayati Raj Institutions
will present the Fourih Report of the Committee on Local Bodies and
Panchayati Ra] Institutions for the year 2013-2014 on the Report of the Audit
and Inspéction Note on the Accounts of Panchayat Samiti, Meham (Distt.
Rohtak) for the perod from April, 2010 to Marc:h 2012, audited by the
Director, Locad Audit, Haryana.
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Mr. Deputy Speaker : Hon'ble Members, now Shri Sampat Singh,
Chairperson, Subject Committee on Public Health, Irrigation, Power and
Public Works (B&R) will present the First Report of the Subject Committee
on Public Health, Irrigation, Power and Public Works (B&R) for the year
20132014,

Chairperson, Subject Committee on Public Health, Irrigation,
Power and Public Works (B&R)(Prof, Sampat Singh) : Sir, | beg to
present the First Report of the Subject Committee on Public Heallh,
lrrigation, Power and Public Works (B&R) for the year 2013-2014.
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Mr. Depuly Speaker : Hon'ble Members, now Shri Bharat Bhushan
Batra, Chairperson, Subject Commities on Education, Technical Education,
Vocational Education, Medical Education and Hesalth Services will present
the First Report of the Subject Committee on” Education, Technical
Education, Vocational Education, Medical Education and Health Services
for the year 2013-2014 on Pt. B.D.Sharma University of Health and Medical
Sciences, Rohtak under Medical Education and Research Department.

Chairperson, Subject Committee on Education, Technical
Education, Vocational Education, Medical Education and Health
" Services (Shri Bharat Bhushan Batra) : Sir, | beg to present the First
- Report of the Subject Committee on Education, Technical Education,
Vacational Education, Medical Education and Health Services for the year
5013-2014 on Pt. B.D.Sharma University of Health and Medical Sciences,
Rohtak under Medical Education and Research Department.

(xiv)mﬂéﬁaﬁwmaﬁmmmmﬁz.gﬁﬂmmﬁﬁawﬁam
Wmﬁmmmwmaﬁﬁmﬁﬁé

Mr. Deputy Speaker : Hor'ble Members, now Shri Devender Kumar
Bansal, Chairperson, Subject Commities on Social Justice & Empowerment,
Wornen & Child Development and Wetfare of Scheduied Castes & Backward
Classes will present the First Report of the Subject Committes on Social
Justice & Empowermerit, Women & Child Development and Welfare of
Scheduled Castes & Backward Classes for the year 2013-2014 on Report
of the activities of the Social Justice & Empowerment, Women & Child
Development and Wetfare of Scheduled Castes & Backward Classes
Departments. -

Chairperson, Subject Committee on Social Justice & Empawer-
ment, Women & Child Development and Welfare of Scheduled Castes
& Backward Classes (Shri Devender Kumar Bansal) : Sir, | beg to
present the First Report of the Subject Committee on Social Justice &
Empowermant, Women & Child Dévelopment and Welfare of Scheduled
Castes & Backward Classes for the year 2013-2014 on Report of the
activities of the Social Justice & Empowerment, Wormen & Child Development
and Welfare of Scheduled Castes & Backward Classes Departments.

(xv) FAS i g e T W e R

Mr, Deputy Speaker : Hon'ble Members, now Shri Raj Pal Bhukhri,
a Member of the Subject Committee on Food and Supplies will present the
First Report of the Subject Committee on Food and Supplies for the year
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2013-2014 on Food and Supplies Department, Haryana.

A Member of the Subject Committee on Food and Supplies
{Shri Raj Pal Bhukhri) : Sir, | beg to present the First Report of the Subject
Committee on Food and Supplies for the year 2013-2014 on Food and
Supplies Department, Haryana,

WIHT Hheu

Mr. Deputy Speaker : Now, the Parliamentary Affairs Minister
- will move an official resolution,

Industries Minister (Shri Randeep Singh Sﬁrjewala) : Sir, | beg
to move—

- That the Haryana Shri Durga Mata Shrine Bill, 2012 to provide
for the better management, administration and governance of
Shri Durga Mata Shrine, Banbhori, Hisar and its endowmanis
including the lands and buildings attached or appurtenant to
the Shrine, was passed by the Haryana Vidhan Sabha on the
23T(1 August, 2012 and signed by the Hon'ble Speaker on the
27th August, 2012, :

And whereas, the said Bill was presented to the Governor of
Haryana in compliance of the provisions contained in Article 200
of the Constitution of India for giving his assent thereto,

And whereas, the Governor reserved the said Bill for the
cansideration of the President of India under Article 201 of the
said Constitution,

And whereas, in view of the requests made by the inhabitants
of village Banbhoi, a decision was taken by the State
Government to reconsider the matter in the State Legislature
for withdrawal of the said BIll. Accordingly, on 16th November,
2012 the Secretary to the Governor of Haryana was informed
that the State Govermment intends to get the matter reconsidered
in the State Legisiature and he was requested to make a
reference to the Secretary, Ministry of Home Affairs, Government
of India to withhold the assent of the Pregident of India for the
time being;

And whereag, the Council of Ministers in its meeting held on
the 28th January, 2014 has decided o withdraw the Haryana
Shri Durga Mata Shrine Bill, 2012;

Now, therefore, in pursuance of the provisions confained in
Articles 200 and 201 of the Constitution of India, the Legislative
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Assembly of the State of Haryana hereby resolves to withdraw
the Haryana Shri Durga Mata Shrine Bilt, 2012.

Mr. Deputy Speaker : Motion moved—

That the Haryana Shri Durga Mata Shrine Bill, 2012 to provide
for the better management, administration and governance of
Shri Durga Mata Shrine, Banbhaori, Hisar and its endowments
including the lands and buildings attached or appurtenant to
the Shrine, was passed by the Haryana Vidhan Sabha on the
23rd August, 2012 and signed by the Hon'ble Speaker on the
27th August, 2012;

And whereas, the said Bill was presented to the Governor of
Haryana in complianca of the provisions contained in Article 200
of the Constitution of India for giving his assent thereto;

And whereas, the Governor reserved the said Bill for the
consideration of the President of India under Article 201 of the
said Constitulion;

And whereas, in view of the requests made by the inhabitants
of vilage Banbhori, a decision was taken by the State
Government to reconsider the matter in the State Legislature
for withdrawal of the said Bill. Accordingly, on 16th November,
2012 the Secretary to the Governor of Haryana was informed
that the State Government intends to get the matter reconsiderad
in the Staie Legisiature and he was requested to make a
reference to the Secretary, Ministry of Home Affairs, Government
of India to withhold the assent of the President of india for the
tirne being’

And whereas, the Council of Ministers in its meeting heid on
the 20th January, 2014 has decided to withdraw the Haryana
Shri Durga Mata Shrine Bill, 2012;

Now, therefore, in pursuance of the provisions contained in

. Aricles 200 and 201 of the Constitution of India, the Legisiative
Assembly of the State of Haryana hereDy resolves to withdraw
the Haryana Shri Durga Mata Shrine Bill, 2012

Mr. Deputy Speaker : Question is—

That the Haryana Shy Durga Mata Shrine 8ill, 2012 1o provide
for the better management, administration and governance of
Shri Durga Mata Shrine, Banbhori, Hisar and its endowments
inciuding the lands and buiidings attached or appurtenant fo
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the Shrine, was passed by the Haryana Vidhan Sabha on the
23rd August, 2012 and signed by the Hon'ble Speaker on the
27th August, 2012;

And whereas, the said Bill was presented to the Governor of
Haryana in compliance of the provisions contained in Article 200
of the Constitution of India for giving his assent thereto;

Angd whereas, the Governor reserved the said Bill for the
conskieration of the Presndent of India under Article 201 of the
said Constitution;

And whereas, in view of the requests made by the inhabitants
of village Banbhor, a decision was iaken by the Sfate
Government to reconsider the mafter in the State Legislature
for withdrawal of the said Bill, Accordingly, on 16th November,
2012 the Secretary to the Governor of Haryana was informed
that the State Government intends to get the matter reconsidered
in the State Legislature and he was requesied to make a
reference to the Secretary, Ministry of Horne Affairs, Government
of india to withhold the assent of the President of India for the
time being;

And whereas, the Council of Ministers in its mesting held on
the 29th January, 2014 has decided to-withdraw the Haryana
Shri Durga Mata Shrine Bill, 2012;

Now, therefore, in pursuance of the provisions contained in
Articles 200 and 201 of the Constitution of india, the Legislative
Assembly of the State of Haryana hereby resclves fo withdraw
the Harvana Shri Durga Mata Shrine Bill, 2012,

The motion was cartied unanimaotisly.

R wrd
1. f wfvmon toifioes (4. 1) fi, 2014

Mr. Deputy Speaker : Now, the Finance Minister will introduce the
Haryana Appropriation (No.1) Bill, 2014 and wili also move the motion for
its consideration,

Finance Minister {Sardar Harmohinder Singh Chattha) : Sir, | beg
to infroduce the Haryana Appropriation (No.1) Bilt, 2014,

Sir, | also beg fo move—

That the Harvana Appropriation (No.1) Bill be taken into
consideration at once,
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Mr. Deputy Speaker @ Motion moved-—

That the Haryana Appropriation (No.1) 8ill be taken into
consideration at once. ‘
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Rt oft, w8t T ST wwER e @ T w <@ O o &
G §) e feelt B 9@ we & T 9% #1 You are making a noise.

Smt. Geeta Bhukkal Matanhail : Speaker Sir, as a responsible
Minister, | am making the statement. How can he say that | am making
false statement? (Interruption). '

Shri Anil Vij : You do not know ABRC. (Interruption).
Smt, Geeta Bhukkal Matanhail : You just mind your lénguage,
ot areme : A R, Mo gy W dv wsd

sttt <fien yEma wrRd e W, A wreie wew o B w9
9w # o gw e o2 W ol o e o o so frg &
(IR T g WIeR WY, S0 TN A i How can he say like
this about a responsible Minister?

Mr. Speaker : Mr. Vij, you should apologize. How do you know she
does not know ABC? How should you know? How can you use these types
of words against a Minister? She is a law graduate.

Shri- Randeep Singh Surjewala : Speaker Sir, Mr. Vij should
apologize. He can't use this kind of language.

st} e yeee woeRe iy W), o TS W AR
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Shri Randeep Singh Surjewala : Speaker Sir, he has to apologize.
Mr. Speaker : Mr. Vij, you should withdraw your words.

Shri Anil Vij : Speaker'Sir, Chief Minister is not supreme, House
is supreme.

Shri Randeep Singh Surjewala : Speaker Sir, he should tender
apology to the Hon'ble Minister. Mr. Vij, ybu has to apologize to the Hon'ble
Minister. &t fra @t i @ weem | /I i =fETd

mﬂmﬂ(ﬁm:ﬁmm,ﬁmﬁﬁﬁvﬁmww
mﬁaﬁmﬁmwmmﬁaﬁﬁwmmﬁlmww

_ aﬁmwmﬁﬂ:@ﬁﬁmmﬂnmaﬁﬁGMW%ﬁm
‘mﬁﬂmﬁﬂﬁiﬁﬁﬁﬂmﬂﬁmﬂﬁﬁiﬁl(ﬁﬁmﬂmﬂ

R e e ;R W, (7o)

Mr. Speaker : Mr. Vij, please sit down. | am not allowing you to
speak. Either you withdraw your remarks against the Minister that she does

not know ABC or | will not allow you to speak. Please sit down.
ot aifrer it : whow W, (f4)
M;'. Speaker : Mr. Vij, please sit down and withdraw your words.
: aﬁmﬁﬁhﬁ:wﬁaﬁmﬁﬁﬁm%%ﬁa@aﬁm%i(ﬁw
Mr. Speaker : Mr. Vij, please sit down and withdraw your words.
of aifys e wiE 9T, ﬁmwﬁﬁﬁﬁﬁmﬁﬁmﬁvwﬁ@m
Mr. Speaker : O.K I will name you.

aﬁ#ﬁﬁmgﬂﬁnﬁa:ﬁwm,mmsﬁaﬁaﬁmmﬁﬁﬁﬂﬁﬁ
7 5 ¥ o #& &0 How can he challenge me?

Shri Randeep Singh Surjewala : Speaker Sir, he can't pass such
remarks against the Hon'ble Minister. He should withdraw his words,
{Interruption).

Mr. Speaker : Mr. Vij, you are not obeying the Chair. (Interruption).

Mﬂmww:mm,wmaﬂmﬁmﬁmaﬁﬁ@
oS RreEd & oag & (R T aeE)

Shri Randeep Singh Surjewala : Speaker Sir, he has to tender
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an apology. This type of conduct is completely unacceptable. (Interruption)
He has to apologize.

it e et R : TR W, wee # et @ o e
B o st wdl ¥ (@ wd e o R o el srew @ wew P
s |

Shri Randeep Singh Surjewala : Speaker Sir he can't hald this
House at ransom. My due regard fo you is that this is not the way that
any single Member can hold this House at ransorn. He can't do like this.
He can't hoid this House at ransom in this fashion. He can't continue o
speak on an Hon'ble Minister like this,

Public Health Minister (Smt. Kiran Chaudhary) ; Speaker Sir, it
is very unfortunate that a Hon'ble Member has been using such language
against a lady who is also a Hon'ble Minister, on the fioor of the House,
This is absolutely intolerable as far as this august House is concerned.
These words should be taken out from the proceedings of the House
immediately.

il A e AR ¢ s wEeE, § gy us ol 390 v o
f sfe e "af 98 win 491 R @ o)

oft areies Y I ; ey W, A9 O o € O TR & | (9K v
)

Mr. Speaker : Mr. Arora, do you think it is proper fo call a Minister
who is also a lady that she doesn't know "ABC? (noise & interruption) Who
is he to call thig? '

Smt. Kiran Chaudhary : it is most unfurtunéte that the Honble
Member do not know even how 10 speak to a lady Member.

ot areis e e : o iR, RS WA o W g §1 faw W
+ o o get £ % ooy ol R owew gim € ow L (e o meEm)

Mr. Speaker : Hon'ble Metnber, you are defending an act. You have
been in this Chair. Arora Ji, don't defend this behaviour. Mr. Arora, you
have baen hare. (interruption)

) e s Wt © arer oft, S TOE o @ § | (SR T 2eam)
Mr. Speaker ; Mr. Vij, please withdraw your remarks.

Shri Anil Vij : Speaker Sir, | again say that the House is supreme,
Chief Minister is not supreme.
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Shri Randeep Singh Surjewala : Vij ji, is defying éven now. | do
not think that such a Member has a place in this House. (noise and
interruption)

Mr. Speaker : Mr. Vij, what you said about the Hon'ble Minister, you
must withdraw the same. (noise and interruption)

Smt. Kiran Chaudhary : Speaker Sir, Mr. Vij, do not know how to
treat a lady Member, . :

Shri Randeep Singh Surjewala : Sir, he has to apologize.
(interruption)

ot siftrer fret © e wergy, § o v A W A & g1 R o
f Chief Minister iz supreme, House is not supreme. ST ot 29 @ @
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Shri Randeep Singh Surjewala : Speaker Sir, he has shown utter
disregard to this House. He has no place in this House, His conduct is
shameful. His conduct is dishonorable. He should apologize to the Hon'ble
Minister otherwise such elements who pass such remarks about their
colleague that is also a senior Minister, have no place in this House. {noise
and interruption)

it aifret fvr : oremw wEYR, e wEen G fr Tew Wi ¥ @ qe
#5 giW 1 (eiv 1d wmayre)

Mr. Speaker : Mr. Vij, you must withdraw your remarks. (noise &
interruption)

A e S et - e v, 4 o 9 A e e
@ FH YE A B ORGSR o wifRe | (s o aeee)

sl e qomer TR : oy e, mﬁﬁv% axﬁrewf%r"ﬁf\"fﬂ“
T #| (AR T )

A s i aift (aem) : ovmw weaw, WWWW?@‘“H uE
R B wimdr Ty & gafdt ¥ (WR od e

ot vty R oot s wEEE, wrd oo Wl % dH wew
0 o gfve frw & W w1 (ER 0 ae)

Shri Anil Vij : Speaker Sir, | again say that the House is supreme,
Chief Minister s not supreme.

A T AR ;S WEEY .. (9N T9 oraee)

Smt. Kiran Chaudhary : Speaker Sir, Hon'ble Member has casted
personal aspersion against the Minister. He should apologize to her,

ftaedt AW yerss woeee @ W, A Te Rudifvew wede 9 s B
T o8 & £ 5 o) edie T e i e o O ared) @ au aw
w E el A s o @ Rear s (@ v @eur Wil W
1 e fi wew wet A w9 aws @k A 96 4t o9 a6 ¥ any de% g
TE ¥ (AR TG e ) W9 q% 9l e Tee o A Wl wi o 99 en
Wt T wer @) e Ao ol w99 g e o 9 &y een B
& Wil off e Wi F we ¥ @ £1 1 am not only a lady minister, but

a responsible minister also, making the responsible staternent on the fipor
~of the House. But the Opposition Leaders are also supporting Mr. Vij (Noise
& Interruption)
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Shri Randeap Singh Surjewala ; Sir, | beg to move that Shri Anil
Vij be called to the well of the House and be reprimanded by the House
for this dishonorable remarks, for his iresponsible remarks. If he is not ready

to apologize he shouid be called to the welt of the House and be reprimanded
by the House. :

Mr. Speaker : Mr. Vij you must withdraw your remarks,
A affs w0 wiew Wy, W # ww S mer S (TR g v )

Shri Randeep Singh Surjewala @ Sir, | move that he should be
physically produced in the well of the House just now and be reprimanded
by the House. (interruption)

At worarer @ vy W, 9 e eo aew | TR E
(Wqﬂ‘ﬁmﬁﬂﬁﬂﬁﬁ-ﬁmﬂﬂmﬂﬁﬁ-ﬂﬁm)

Mr. Speaker : No, Mr. Vij you have to be reprimanded. (Interruption)
| will name him,

Shri Randeep Singh Surjewala : No Sir, | have requested that he
should be produced in the weil of the House. | have already moved a motion
and he should be reprimanded (Noise & Interruption)

Mr. Speaker : Alright, on this issue | will go for the sense of the
House. Parliamentary Affairs Minister may bring a resolution.

Shri Randeep Singh Surjewala : Sir, | have already moved a
resolution. (Noise & Interruption) :

ot =¥ AR argel : wfiEw e, W ArEE el 9ol e § 9 T
& e 31

Mr Speaker : Then, he should withdraw his remarks. (Noise &
Interruption)

Smt. Kiran Chaudhary : Hon'bie Speaker Sir, the resolution has
already been moved ‘and you being the Head of this august House, must
make sure that the resolution which have been moved should be carried
forward,

Mr. Speaker : Yes, | will and | am going through the pravision,

Shri Randeep Singh Surjewalé ; 8ir, Leader of the House has also
expressed his serious concern about the irresponsible and objectionable
remarks passed against an Hon'ble Member and a Senior Minister by Leader
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of the Bharatiya Janata Party who is a many times member himself
Shri Anil Vij and | again request to you on behalf of the Leader of the House
to take a sense of the House and direct Shri Anil Vij to apologize. The people
who pass such disparaging remarks about Hon'ble Ministers that also a lady
rminister who is a Seasoned Advocate of the High Court herself, they are
notonly condemnable but they are also completely unbecorning of a member
of the Legislative Assembly. Any person passing such remarks must be
reprimanded by the House and has no place to continue to participate in
proceedings of the House,

Mr. Speaker : First [ have to take the sense of the House. Question
is whether we should reprimand the member or not?

e (o oqie fie gen) ¢ Wiy ue, o Aw S ArEg s afnd
e greer & frog wi ™ oWt ¥ Ry Roe B exd § o § womrn & Ry
BISW W wiwan B | He should regret over his remarks passed against
the Hon'ble Minister.

Mr. Speaker : Mr. Vj, it will be gracious if you withdraw your remarks,

ot oo fowr ; wfiom W, § S & iR wE wEw £ B R wRdem
A A e Al weem e o 9, 3 ww o w wihw we R o
o WS A WE e 6T 8 ST e s of o et A § o fe endt
a4 drert DR, ar ¥ T A W A o S (iR v ) e
MW e v o b wew g AW 8 gen whv wf S 8 (@R w
=aar) s A e S qewe o § @ i gl gfy g, Tew
g 8 S 8 (e @ e wH ot ¥ grew o amwe R @ wm
WAL (Y T o) Aty & oY g heee % WY wew ¥ AR winh o
T AR T 9 @ | (2R O g  fev S FEen § 5 House is supreme,
C.M. is not supreme. (Noise & Interruption)

Mr. Speaker : You have also passed uncharitable remarks against
the Hon'ble Minister who is also a lady member,

4 sfe 9 wfter w|e, L L (v o3 e
Mr. Speaker : You first talk about your remarks.

shorelt et e ARERer : wiew W, Wawr B o wed o de-ey
TE wede 7 v §1 [@N @ oy

) 4 e g1 wiimw W, oF o ol A9 w3 wew F w3,
oW uRed o & haw gEen §f FEen Gt € 5 g awy weeig s o e
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[y e geeT)
éﬁﬁﬁﬁw#n&mmmﬁﬁriﬁwwwm%lww@ﬂwﬁa
R oo ¥ Ul e wE & oot offv 9 R offe T Eew A W a4 A
£ oo g &t vy o T & 5 House is supreme of everything. (¥
g i e )

aﬁ&rﬁﬁﬁm:afﬁ%.%mweﬂ'mﬁwﬁﬂé%thmam
o2 Aot il (TR TE )

Mr. Speaker : Mr. Vij, either you receive reprimand or withdraw your
remarks. (Noise & Interruption)

st e B ; wflew W, . . (R @ wrEum)
oY aremey - Toor STy, ST AN TeE ATOW o VB 2 WY WETY (AR A @)
ot aifre forer ¢ wftey we, 9@ o o . . . (oiw ud e

Mr, Speaker : Alright, | have decided to reprimand you. (Noise &
interruption)

, Shri Bhupinder Singh Hooda : Speaker Sir, he should feel regret
and he should also apologize for his remarks now (Noise & Interruption)

o afra faw : wew e, 9 g9 SR R W ol @ f 3w @
U | ER e wme) we, oqErouw ow fE . L (A=)

Mr. Speaker : Mr Vij, either you receive reprimand or withdraw your
rematks. (Noise & Interruption)

i s e oftes we, g 9w € fh . . (W wd woum)

Mr. Speaker : Alright, | have decided to reprimand you. Mr. Vi, stand
up in your seat. | will reprimand you.

f aifra fat ; offew w2, . . . (@R 9 EE)

Shri Bhupinder Singh Hooda : Sir, before he deliver his speech,
he should be directed to feel regret otherwise he should not be allowed to
speak.

ot aifye fas: wfie W, L L L (B o )

Mr. Speaker : Either you receive reprimand or withdraw your remarks
passed for the Hon'ble Lady Minister. (Noise & Interruption}
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Mr. Speaker : No Speech, you can only regret. (Noise & Interruption)
it e sy aremr oft, )

Mr. Speaker : Now, the Parfiamentary Affairs Minister will move a _
motion.

- Industries Minister (Shri Randeep Singh Surjewala) : Sir, | beg
10 move— ‘

That Shri Anil Vij, MLA for his uncharitable remarks passed
against the Hon'ble Educatior Minister, Smt. Geeta Bhukkal
Matanhail be reprimanded. :

Mr. Speaker : Motion moved—

That Shri Anil Vij, MLA for his uncharitable remarks passed
against the Hon'ble Education Minister, Smt Geeta Bhukkal
~ Matanhail be reprimanded. '

Mr. Speaker ; Question jg—

That Shri Anil Vij, MLA for his uncharitable remarks passed
against the Hon'ble Education Minister, Smt. Geata Bhukkal
Matanhail be reprimanded.

The mofion was carried,

At <frem e wrere ¢ e B o, ot e % v o) fafey
aﬂ%wﬁgwywmmﬁm%aﬂ?m%ﬂmawﬁm%mﬁw
éﬁﬁﬁeﬂwﬂsmm#"vfr"a%?ﬁ%?m&ﬁwma%wﬂﬁﬂﬁaﬁ?w
BT U anwg WAER W el e 37

AR @iy o wftew W | | (@ v o)

Mr. Speaker : Shri Anil Vij, MLA is reprimanded for his conduct and
uncharitable remarks against the Hon'ble Minister. He may stand up in hig
seat and receive his reprimand,

{At this stage, Shri Anil Vij, MLA Jeft the House.)
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femfer iy & wrren fBfde s

Mr. Speaker : Hon'ble Members, Shri Anil Vij, MLA has been
reprimanded but he has left the House before receiving his reprimand. Since,
it is 2 contempt of the House to leave the Houseike this instead of receiving
his reprimand, | refer this matter to the Privileges Commitiee. This matter
be placed before the Privilege Commitiee for taking action against this
particutar Member as per the Order of the Speaker.

(At this stage, Shri Ani Vij, MLA came back to the House.)
Shri Anil Vij : Speaker Sir....

Mr. Speaker : No, you can't come back. If you have to come back,
then receive the reprimand. ‘

ft afre fawr . wfiee W, . (TR T g

Mr. Speaker : You can't come back. | have condemned you. And If
you will come, you have to receive the reprimand.

ot aifivet et « el WY, & wew ¥ o1 anSe A B Y Ry 977 wieh
o ed W e amE o g aw & o F Reel off wed # 3w 4R o e
Tl W AT (T O )

Mr. Speaker ; You can't come back. 1 have condemned you. And
If you will come, you have to receive the repritmand. (Noise & interruption)

ot wfore Torws ¢ offe W, & e AEr wea g § el o g
% A, L (RO wE) : .
Shri Randeep Singh Surjewala : This is a mockery of the House.

Mr. Speaker : Mr. Vi, don't make a mockery of it. You will not be
aflowed to sit in the House. You are making a mockery of it. Everything

is taken so lightly by you.
o aif et ek W, § are gmee @ ovd T T OAL .. (@R
Ud )

Transport Minister (Shri Aftab Ahmed) : Sir, he is making a
maockery.

Mr. Speaker : If you want to come back, stand up in your seat and
receive the reprimand here otherwise you are insulting the whaole Housge.

N o Fig wiww ;. ofow we, 9 wEe & Reens veRe fern Wi
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Mr. Speaker ; No..he has been reprimanded. 1 have already the
passed orders for his reprimand. | have condemned his conduct and the
matter has been referred to the Privileges Committees.

aﬁmmamw:ﬂﬂwwﬁ,ﬁmma#muﬁmﬁﬁ%l

Mr. Speaker : Even he has apologized, but he has already been
condemned and reprimanded.

ol wr o et (fia) e A e AW ¥ e A £
R 7 ot @ S grew F TRt g, & wrn € R ow aw e o
wﬁm,mgwwaﬁmwﬂ,ﬁv%%ﬁ?wﬁamﬁﬁ%mﬁﬁw
T oft, I v v aRw G R (g 1@ )

aﬁwﬁmaﬁﬁ:vﬂww%wﬂ%ﬁ%lﬁWEﬁwm

gl @w o w0 2 R
aﬁwwqﬁv(ﬁwﬁa):w@mﬁ,ﬁwﬁwﬁﬁmgw | & Ry

aﬁ%ﬁuﬁwwﬁgﬁf@ﬁmﬁmﬁ%mg@aﬁaﬂw% { (it o )

Mr. Speaker : When the Leader of the House has himself stated that
the House is supreme, then we will not discuss this issue more.

sit e i Tl (Reia) © wfen W, qeed o 3 el © forr 2
% 99 o wme L ‘ |

Mr. Speaker ; Even after to that Mr. Vij did not rise in his seat to
receive the reprimand. ‘

—rrrrrTr—

e &7 fores

ot wifvver foror : e =, o w3 Ao & T8 a1 You did not allow
me to speak. 47 99 e F erd o 4 we e fom R o8 § oy we
e o § ooy g e A R

Mr.‘Spaaker I Mr. Vij, aven if you _havé- taken back your words, it
doesn't matter now, ‘

Sﬁri Anil Vij : Sir, you didn't allow me to speak.
1 sreued @ aifErre sthay FPREY T o wieE
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industries Minister (Shri Randeep Singh Surjwaia) : Sir, § beg
10 move—

That Shri Anil Vii, MLA, who after his reprimand and
condemriation, entered into the House agein, be suspended
from the service of the House for his misconduct, most
irresponsible behaviour, unbecoming of a member of this august -
House, his grossly disorderly conductin the House and defying
the orders of the Chair for the remainder of the day's
proceedings.

Mr Speaker : Motion moved—

That Shri Anil Vij, MLA, who after his reprimand and
condernnation, entered into the House again, be suspended
from the service of the House for his misconduct, most
imesponsible behaviour, unbecoming of a member of this august
House, his grossly disorderly conduct in the House and defying
the orders of the Chair for the remainder of the day's
proceedings.

Mr. Speaker: Question is—

That Shri Anil Vi, MLA, who after his reprimand and
condemnation, entered into the House again, be suspended
from the service of the House fof his misconduct, most
irresponsible behaviour, unbecoming of a mermber of this august
House, his grossly disarderly conduct in the House and defying
the orders of the Chair for the remainder of the day's
procesdings.

The motion was carried,
o} wfve Ber o W w0 L

Mr. Speaker : You don't speak. You have bean suspended, Please
leave the House. @i My &g wgd |

(ﬁmaﬁaﬁaf&fﬂ,wwﬁwaﬁwﬁl)

HEEH gRT "

Chief Minister : Speaker Sir, 1 want to make an announcement,
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HE ¥ 0750 TUh ¥ SR 2800 BUY e R k@ 41 Wi i O gL e
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of Fiaest 5 e § woER Ape 31 S (3w erer A A ererar )
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industries Minister (Sh, Randeep Singh Surjewala) : Speaker Sir,
| would fike to inform the House that Sardar Kuljeet Singh Nagra and Sardar
Armrinder Singh Raja, MLAs of Punjab Legislative Assembly are present in
the Speaker Gallery. | welcome them on behalf of the House.

Mr. Speaker : Hon'ble Members, | aiso welcome them in this
Assembly.
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Mr. Speaker : Hon'ble Minister will examine that, (interruption)
Hor'ble Minister is making a statement.
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Mr. Speaker : Now, the Parliamentary Affairs Minister may move his
motion.

Shri Randeep Singh Sujewala : Sir. 1 beg o move—

That this House resolves to send the Report, made by the
Working Group on Agriculture under the Chairmanship of
Shri Bhupinder Singh Hooda, Chief Minister, Haryana, to the
Government of India to accept it and implement the same in
toto for the welfare of the farmers of entire India.

Mr. Speaker : Motion moved——

That this House resolves to send the Report, made by the
Working Group on Agriculture under the Chairmanship of Shit
Bhupinder Singh Hooda, Chief Minister, Haryana, to the
Government of India to accept it and implement the same in
tato for the welfare of the farmers of enfire India.

oY areivp AR ardte | TN WEISY, S W Afy R M ST
REE @ o shg frar od o et BFm Wi g @9 & Wl g e
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Mr. Speaker : Question is—

That this House resolves to send the Report, made by the
Working Group on Agriculture under the Chairmanship of Shri
Bhupinder Singh Hooda, Chief Minister, Haryana, fo the
Government of India to accept it and implement the same in
toto for the welfare of the farmers of entire india.

The resolution was carried unanimously.

This resolution will be sent to the Central Government,
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fremy wrt (g
Mr. Speaker : Question is—

ThatHaryana Appropriation (No.1) Bill be taken info consideration
at once,

The motion was cartied,
Mr. Speaker : Now, the House will consider the Bill Clause by Clausa.
Clause 2
Mr. Speaker : Question is—
That Clause 2 stands part of the Bill,
The motion was carried.
Clause 3
Mr. Speaker : Question is—
That Clause 3 stands part of the Bill,
The motion was carried.
Schedule
Mr, Speaker : Question is—
That Sehedule be the Schedule of the Bill
The motion was carried.
Clause 1
Me. Speaker ; Question jg—
That Clause 1 stands part of the Bil,
Tha motion was carried,
Enacting Formula
Mr. Speaker : Question is—
That Enacting Formula be the Enacting Formula of the Bill

The mafion was carried.
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. Title
Mr. Speaker : Question is—
That Title be the Titie of the Bill.
The motion was carried.

Mr. Speaker : Now, the Finance Minister will move that the Bill be
passed. ‘

Finance Minister (Sardar Harmohinder Singh Chattha) : Sir, | beg
o move-

That the Bill be passed.
Mr. Speaker : Motion moved-

That the Bill be passed.
Mr. Speaker @ Cuestion is-

That the Bill be passed.

The motion was carried.

2. £ sRamn wiftdys (Sem 2) B, 2014

Mr. Speaker : Hon'hble Members now, the Finance Minister will
introduce the Haryana Appropriation (No. 2) Bill, 2014 and will aiso move
tha motion for s consideration.

Finance Minister (S3ardar Harmohinder Singh Chattha) : Sir, | beg
to infroduce the Haryana Approptiation (No. 2) Bill, 2014,

Sir, | also beg to move—

That the Haryana Appropriation (No. 2) Bill be taken into
consideration at once.

Mr. Speaker : Motioh moved—

That the Haryana Appropriation {No. 2} Bill be taken into
consideration at once.

Mr. Speaker : Question is—

That the Haryana Appropriation (No. 2) Bill be taken into
consideration at once.

The motion was carried.
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Mr. Speaker ; Now, the House will consider the Bill clause by clause.
Clause 2
Mr. Speaker . Question is—
That Clause 2 siands part of the Bilf
The motion was carried.
Clause 3
Mr. Speaker : Question is—
That Clause 3 stands part of the Bill.
The motion was carried,
Schedule
Mr.

=

Speaker : Question is—
That Schedule be the Schedule of the Bill.
The motion was carried.
Clause 1
Mr, Speaker : Question is—
That Clause 1 stands part of the Bill,
The mation was carried.
Enacting Formula
Mr. Speaker : Question ié--—
That Enacting Formula be the Enacting Formula of the Bill,
The motion Was carried.
Title
Mr. Speaker : Question is—
That Title be the Title of the Bil.
The motion was carried.

Mr. Speaker : Now, the Finance Minister will move that the Bill be
passed, .
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Finance Minister (Sardar Harmohinder Singh Chattha) : Sir, | beg
to move- _
That the Bill be passed.
Mr. Speaker - Motion moved—
That the Bill be passed.
Mr. Speaker : Question ig-—
That the Bill be passed.

The motion was carried.

3. ®& sivaen e ¢ wfw e, 2014

Mr. Speaker : Hon'ble Members now, the Parliamentary Affairs
Minister will introduce the Haryana Right to Service Bill, 2014 and will also
move the motion for its consideration. '

Industries Minister (Shri Randeep Singh Surjewala) © 5ir, | beg
to introduce the Haryana Right to Service Bill, 2014.

Sir, | also beg to move—

That the Haryana Right to Service Bill be taken into consideration
at once.

Mr. Speaker : Motion moved-—

That the Haryana Right to Service Bill be taken into consideration
at once.
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Shri Bharat Bhushan Batra (Rohtak) : Hon'ble Speaker Sir, it is
really praiseworthy that the Government has come with this legislation, With

all the provisions, with the same powers and with the same posis, which
have been made therein, many States even the State of Bihar, Delhi and
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Punjab, have also passed this legislation and. they all are working
satisfactorily. How they can doubt that the Chief Secretary after his
refirement will not perform the duties who has certainly a long experience
of 30 years of service? From where they are drawing the presumption? To
appoint a new person, you have also to train him about the establishment
that how the establishment is being placed. That's why this is no way o

make again an ambiguity.
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T AT B R F T @ Twwt BN wv w ¥ gul 57 swet wd
T4 1 What is said by the Hon'ble member is not tenable and I, therefore,
support this legistation. -
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Industries Minister (Shri Randeep Singh Surjewala) : Sir, delivery
of services to citizens is an extremely important and engaging subject for
the whole country more so for the State of Haryana, wiex =, seiet g
ot oy o vk E v ovew 4w ol wF & ammw W E o
o W wlg ff 5 4 g T oF s e 1 we oy ¥ oawd =
| o g wAlte = B Sin Delivery of citizen's services cannot be a matter
of personal direct right. | wish, Arora Sahib would have given suggestions
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on what services are to be included. Of course, the Government has aiready
identified. But I'wish he had given suggestions on which are those core
services that will help the common man in effective delivery of services by
the Government. | wish he had given suggestions on ensuring as to how
to make bureaucracy, more accountable, not to Government alona but to
masters of the Government who are really the common man. | wish hehad
given suggestions on the mannerism, on the methodology, as also on the
professes of such effective delivery of services 1o the common man, |
sincerely wish, Sir, that Arora Sahib and his party and other friends of this
House, Members of the BJP have already walked out, they have gone away.
Three members of their party had stayed here-to give suggestions in order
to ensure that the entire Governmeant mare so the entire bureaucracy, the
cutting edge, the bottom-line services that you mentioned many times in
your certain questions that you asked the Ministers that how to effectively
deliver those services. But | must regretfully say that the only centre of
discussion on & 8ill of such historical imporiance which the Congress
Governmerit lad by Ch. Bhupinder Singh Hooda has decided to bring before
this august House has been on selection of one officer or the other. | think
the object of the Bill is much larger than individuals who will be engaged
and that should be the motto, the prism, the direction and the mannar in
which you should be looking at the Bill. | sincerely hope that you will, at
this stage, may cormmend the government, commend the Chief Minister for
bringing such a historical piece of legislation. | also want to clarify, Sir, that
even a serving officer is efigible to be appointed, as our Horyble Mamber,
a seniar former senior Minister and a very senior colleague, Prof. Sampat
Singh had suggested.

With these words, | request the Government that the Bill be passed.

Smt. Surita Singh (Karnai) : Sir, | have a doubt and { want to
clear it. . '

Mr. Speaker ; Alright

Smt. Sumita Singh : Sir, according to this Bill, any violation of the
time-fimit in praviding the services will be treated as a grievance. | just want

to know what is the time-fimit and who is going to fix the time-imit? @41
TEa @ @ e fewdie # v oW o edy R & W R 5 el fve R
Sr? Al these things should also be cleared et it weffftl sffftrast o
w5 W TeA fafe sy 0 '

Shri Randeep Singh Surjewala : Sir, | agree with my jfearned friand.
The attempt through this Bill which has been tha part of UPA's road map
strategy and which has been very very dear to the UPA Chairpersan,
Smt. Sonia Gandhi ji, and Prime Minister Dr. Manmohan Singh ji as also
to our Hon'ble Chief Minister, has been to give a statutory right to the
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common man to ensure delivery of services, My learned friend may please
read sub-clause 2 of Section & that is about the time limit that she is referring
to. | think it is that it will be notified for each of a few hundreds of services
that will be brought.

Mr. Speaker : That has already been provided in Clause (3).

Shri Randeep Singh Surjewala : Sir, in Section 5(2) we will be
notifying each service in the Rules. For example, how to take a ration card
or a caste certificate. The Government will notify each service in the rules.
That caste certificate has to be deliverad say within a period of 14 days
from the date of receipt of application and that will come in the Government
rules and if it is not done, the officers would be held accountable and a fine
upto Rs.5000 can be imposed upon him and a provision of first and second
revision, finally an appeal to the Commission is suo moto power of taking
notice of the Commission, all has been provided.

Mr. Speaker : Whether rules will be framed by the Commission?

8hri Randeep Singh Surjewala : Sir, Rules will now be notified
by the Government and t will tell you that why the time period for alf those
services have not been specified here. There is a reason for it My learmad
friend may note it. There are number of services. If | have to take a Caste
Certificate viz-a-viz a ration card viz-a-viz a driving licence viz-a-viz a heavy
vehicle licence, period would have to be different for each of these services.
Thatis why for each service we will notify the period of delivery of that service
within the specified period. That is why Section 5(2) does not mention it.
it will be notified sgainst each service in the rules.

Smt. Sumita Singh : Thank you, Sir,
Mr Speaker : Question is—

That the Haryana Right to Service Bill be taken into consideration
at once.

The motion was carriad,
Mr. Bpeaker : Now, the House will consider the Bill Clause by Clause.
Clauses 2 to 23
Mr. Speaker : Question is -
That Clauses 2 to 23 stand part of the Bill,
The motion was carried.
Schedule
Mr. Speaker ; Question is -
That Schedule be the Schedule of the Bill.
| The motion was carried.
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‘ Clause 1
Mr. Speaker : Question is -
That Clause 1 stands part of the Bill.
The motion was carried.
Enacting Formula
Mr. Speaker : Question is - "
That Enacting Formula be. the knacting Formula of the Bill.
The Motion was carried.
Title
Mr. Speaker ; Question is -
That Title be the Title of the Bill
The Motion was carried,
Mr. Speaker : Now, the Minister will move that the Bill be passed.

Industries Minister (Shri Randeep Singh Surjewala) : Sir, | beg
to move-

That the Bill be passad.
Mr. Speaker : Motion moved -

That the Bill be passed.
Mr, Speaker : Question is -

That the Bill be passed.

The molion was carried.

4. fr zmRaon Hale o Rve odfEe 4 FmigTat
i PR oRdie dere oidsis effelie faa, 2014
Mr. Speaker : Now, the Urban Local Bodies Minister will introduce

the Haryana Management of Civic Amenities and infrastructure Deficient
Municipal Areas (Special Provisions) Amendment Bill, 2014 and move the

motion for its consideration.



ferTTeT w1 (By115

1t vy Presre st o (e i firge) « s weien, § el

TR & F At TRE W aa sEEve @ yd (R S
W feew, 2014 W s W £

H 7 Wt T weh € - .

o5 wfamen et &t 3 smol TR a-gRwel gur armdee

T (RN gus) TEiee e o qee Raw fra @)
Mr Speaker : Motion moved—

That the Haryana Management of Civic Amenities and

Infrastructure Deficient Municipal Areas (Special Provisions)
Amendment Bill be taken into consideration at once.
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Mr. Speaker ; Hon'ble Members, everybody will be given a chance.
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Mr. Speaker : Hon'ble Minister has noted your suggestion. (interruption)

A} feseor serd) : siwne wiew, | would clarify on the floor of the House.
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Mr. Speaker : This is a good suggestion. We should make some
provisions, This is a very good suggestion. Why should we allow the
mushroomy growth in these slums?
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~ Mr. Speaker : Hon'ble Minister, this must be incorporated. itis a very
good suggestion that has come.
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proposals and suggestions.
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Shri Randeep Singh Surjewala ; Speaker Sir, | would iike to inform
the House that in the meanwhile, | have checked the original Bill that has
been passed. Since this is only an amendment to that Bill, that has a
conditionality that wherever these services are provided then all common
spaces including parks will vest in Municipal Councils, Committees or
Corporations. |t already is there Sir



(Bhze eRamn fagm | (4 =T, 2014

Mr. Speaker : Question is—

That the Haryana Management of Civic Amenities and
tnfragtructure Deficient Municipal Areas (Special Provisions)
Amendment Bill be taken into consideration at once,

The motion was carried.
Mr. Speaker : Now, the House will consider the Bill Clause by Clause.
‘ Clause 2
Mr. Speaker : Question is—
That Clause 2 stands part of the Hill.
The motion was carried,
Clause 1
Me. Speaker ; Question is—
| That Clause 1 stands part of the Bil.
The motion was carried.
Enacting Formula
Mr. Speaker ; Question ig-—
That Enacting Formuia be the Enacting Formuta of the Bill.
The motion was carried.
Title
Mr. Speaker : Question is—
That Title be the Tifle of the Bl
The motion was cartied.

Mr. Speaker : Now, the Urban Local Bodies Minister will move that
the Bill be passed.

e it P 3 (Aimfe ates freon) © e ety ¥ e Sl

E_
fis P @ wita i o |
Mr. Speaker : Motion moved—

That the Bill be passed.
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Mr. Speaker : Question is -
That the Bill be passed.

The motion was carried.

5. fa-usng =y fes (enird) doter eRwmn agde e, 2014

Mr. Speaker : Now, the Parliamentary Affairs Minister will introduce
the Punjab New Capital {Periphery) Control (Haryana Amendment) Bill, 2014
and will also move the motion for its consideration.

industries Minister (Shri Randeep Singh Surjewala) : Sir, | beg
o introduce the Punjab New Capital {Periphary} Control {(Haryana Amendrnent)
Bill, 2014.

8ir, 1 also beg to move—

That the Punjab New Capital (Periphery) Control (Haryana
Amendment) Bill be taken into consideration at once.

Mr. Speaker : Motion moved—

That the Punjab New Capttal {Periphery) Control {Haryana
Amendment) Bill be taken into consideration at once.

Mr. Speaker : Question ig—

That the Punjab New Capital {Periphery) Control (Haryana
Amendrnent) Bill be taken into consideration at once,

The motion was carried.
Mr. Speaker : Now, the House will consider the Bill Clause by Clause,
| Clause 2
Mr. Speaker : Question ig-
That Clause 2 stands part of the Bill.
The motion was carried,
Clause 3
Mr. Speaker : Question is—
That Clause 3 stands part of the Bill.

The motion was carried,
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Clause 1
Mr. Speaker 1 Question is—
That Clause 1 stands part of the Bill
The motion was carried,
Enacting Formula
Mr. Speaker ; Question is—
That Enacting Formula be the Enacting Formuia of the Bill.
The motion was carried.
Titie
Mr. Speaker : Question ig—
That Title be the Title of the Bill.
The motion was carried.
Mr, Speaker : Now, the Minister wili mave that the Bill be passed.

Industries Minister (Shri Randeep Singh Surjewala) : Sir, | beg
{o move—

That the Bill be passed.
Mr. Speaker : Motion moved—

That the Bili be passed.
Mr. Speaker ; Question is—

That the Bill be passed.

The motion was carried.

6. B sRann fedeie Ge oo oife s TR afsie
| fam, 2014 :

Mr. Speaker : Now, the Parliamentary Affairs Minister will introduce
the Haryana Development and Regulation of Urban Areas {Amendment) Bill,
2014 and will move the motion for its consideration.
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Industries Minister (Shri Randeep Singh Surjewala) : Sir, | beg
to introduce the Haryana Development and Reguilation of Urban Areas
{Amendmaeant) Bill, 2014,

Sir, 1 also beg to move—

That the Haryana Development and Regulation of Urban Areas
(Amendment) Bill be taken into consideration at once,

Mr. Speaker : Motion moved—

That the Haryana Development and Regulation of Urban Areas
(Amendment) Bill be taken into consideration at once.
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Mr. Speaker : Question is—

That the Haryana Development and Regulation of Urban Areas
{Amendment) Bill be {aken into consideration at once.

The motion was carried.
Mr. Speaker : Now, the House will consider the Bill Clause by Clause.
Clause 2
Mr. Speaker : Question ig-—
That Clause 2 stands part of the Bill,
The motion was carried.
Clause 1
Mr. Speaker : Qhastinn ig—
That Clause 1 stands part of the Bill.
The motion was carried.
- Enacting Formula
Mr. Speaker . Question is-
That Enacting Formula be the Enacting Formula of the Bil,

The motion was carried,
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Title
Mr. Speaker : Queslion is-
That Title be the Title of the Bill.
The motion was carried.

Mr. Speaker : Now, the Parliamentary Affairs Minister will move that
the Bill be passed.

Industries Minister (Shri Randeep Singh Surjewala) : Sir, | beg
o move-

That the Bill be passed.
Mr. Speaker ; Motion moved—

That the Bill be passed.
Mr. Speaker : Question is-

That the Bill be passed,

The mation was carried.

7. $fea Wil gfafEd), dhgr (erfsie) faw, 2014

Mr. Speaker : Hon'ble Members, now the Education Minister will
infroduce Indira Gandhi University, Meerpur {Amendrment) Bill, 2014 and alzo
move the motion for its consideration.

Education Minister (Smt. Gita Bhukkal Matanhalil) : Sir, | beg to
introduce Indira Gandhi University, Meerpur (Amendment) Bill, 2014.

Sir, | also beg to move—

That Indira Gandhi University, Meerpur {Amendment) Bill be
taken into consideration at once.

Mr. Speaker : Motion moved—

That Indira Gandhi University, Meerpur {Amendment) Bili be
taken into consideration at once.

Mr. Speaker : Question is—

That Indira Gandhi University, Meerpur {(Amendment) Bill be
taken into consideration at once.

The motion was carried,
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Mr. Speaker : Now, ihe House will consider the Bill Clause by Clause.
. Ciause 2
Mr. Speaker : Question is—
That Clause 2 stands part of the Bill.
The motion was carried.
Clause 1
Mr. Speaker : Question is—
That Clause 1 stands part of the Bill
The motion was carried,
Enacting Formula
Mr. Speaker : Question is— |
That Enacting Formula be the Enacting Formula of the Bill
The motion was catried.
Title
Mr. Speaker : Question 15—
That Title be the Title of the Bill.
The motion was carried.

Mr. Speaker : Now, the Education Minister witl move that the Bif
be passed.

Education Minister (Smt. Gita Bhukkal Matanhait) : Sir, | beg to
MOWE—

That the Bill be passed.
Mr. Speaker : Mation moved—

That the Bill be passed.
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Mr. Speaker @ Question is—
That the Bill be passed.

The motion was carried.

8. & sRamn udde ghaidw (afste) R, 2014

Mr. Speaker ;: Hon'ble Mambets, now the Education Minister will
introduce the Haryana Private Universities (Amendment) Bill, 2014 and also
move the motion for its consideration.

Education Minister (Smt. Gita Bhukkal Matanhail) : Sir, | heg to
introduce the Haryana Privats Universities (Amendment) Bilt, 2014,

Bir, | alzo beg to move—

That the Haryana Private Universities (Amendment) Bill be
taken into consideration at once.

Mr. Speaker : Motion moved—

That the Haryana Private Universities {Amendment) Bili be
taken into consideration at once.
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Mr. Deputy Speaker : Question is—

That the Haryana Private Universities (Amendment) Bill be
taken into consideration at once.

The motion was carried.

Mr. Deputy Speaker : Now, the House will consider the Bill Clause
by Clause.

Clauses 210 9
Mr. Deputy Speaker : Question is—
That Clauses 2 to © stand part of the Bill.
The molion was carried.
Clause 1
Mr. Deputy Speaker @ Question is—
That Clause 1 stands part of the Bill.
The motion was carried.
Enacting Formula
Mr. Deputy Speaker : Question is—
. That Enacting Formula be the Enacting Formula of the Bill.
| The motion was carried.
Title
Mr. Deputy Speaker : Question is—
That Title be the Title of the Bl
The motion was carried.

Mr. Deputy Speaker : Now, the Minister wili move that the Bill be
passed.

Education Minister (Smt. Geeta Bhukkal Matanthail) : Sir, | beg
to move—

That the Bill be passed,
Mr. Deputy Speaker : Motion moved-—

That the Bill be passed.
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Mr. Deputy Speaker : Question is—
That the Bill be passed.
The motion was carried,

8. R gftawon givime wfe dsd (idwm offy fyadigs e
TeivE st 3fSn) faw, 2014

Mr. Deputy Speaker : Now, the Urban Local Bodies Minister will
introduce the Haryana Municipal Street Vendors (Protection of Livelihood and
- Regulation of Street Vending) Bifl, 2014 and also move the motion for its

considaration. ‘
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Mr. Deputy Speaker : Motion moved—

That the Haryana Municipal Street Vendors (Protection of
Livelthood and Reguilation of Street Vending) Bill be taken into
consideration at once,

ot areitd e st (ARER) - RE wiee W, onft o e wed v
Ty frem w1 O frw wege TR & S sy T F W dE wre
& W % A A off gry A T &) I W ) qfie @et @ w R e
Rl § el v & ol oo 9w 9 oM, ww = B9 o wury R
TR e H WA sl el wowmm due £ afy Rl @ gem %
ST A s VES! we oW &3 § 4t f 9uF e o gerer o i 3 agd
Bl oodl =8 57 e ardll @ goer o e e o 0 @ O) ¥ =t ovm
mmammmmmwwm%;wwmw
e 8wt off Femiam o s ot & 9wt o Yudt wifde B vee sy
e Ty @i @ Wl T 98 TR s wes dmee Al s T e |
T ¥ fid & wem § o) ol Sl @ efredes wT o a9 ) W
e g A wwer € 5 s e uwd & o suer fewes e St 81 e
R 72 3o i o el & orw iR e = 2 O e wae R
'rm'ﬁ*ﬁ!Wﬁaﬁﬁww%ﬁﬁsﬂﬁawgﬁﬁawmmwmi



(6134 sfarom fimrer 14 57, 2014

et wifre forge ;o wiev w, § orexefr wme @) sarn Al
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Mr. Deputy Speaker : Question is-

That the Haryana Municipal Street Vendors (Protection of
Livelihood and Regulation of Street Vending) Bill be taken into
consideration at once.

The molion was carried.

Mr. Deputy Speaker : Now, the House will consider the Bill Clause
by Clause.

Sub-Clause 2 of Clause 1
Mr. Deputy Speaker : Question is—
That Sub-Clause 2 of Clause 1 stands part of the Bill.
The motion was carriad.
Clauses 2 to 37
Mr. Deputy Speaker ; Question is—
That Clauses 2 to 37 stand part of the Bill.
The motion was carried.
1 and 2 Schedule
Mr. Deputy Speaker : Question is—
That 1 and 2 Schedule be.the 1 and 2 Schedute of the Bill
The mofion was carried.
Sub-Clause 1 of Clause 1
Mr. Deputy Speaker : Question ls—
That Sub-Clause 1 of Clause 1 stands part of the Bill.
The mofion was carried,
| Enacting Formula
Mr. Deputy Speaker : Question is—
That Enacting Formula be the Enacting Formula of the Bill.

The motion was carried.
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Title
Mr. Deputy Speaker : Question is—
That Title be the Title of the Bill,
The moation was carried.

Mr. Deputy Speaker : Now, the Urban Local Bodies Minister wil
move thai the Bill be passed,

et vy Forarg st (et enfeeh Rew) © gumer swhey, § gwg et

for fodme wite fFm @mH

Mr. Deputy Speaker 1 Motion moved—
That the Bill be passed,

Mr. Deputy Speaker : Question is—
That the Bill be passed.

The motion was carried.

10, f e R FRIRE el R, 2014

Mr. Deputy Speaker : Now, the Urban Local Bodies Minister will
introduce the Haryana Munigipal Corporation (Amendrent) Bill, 2014 and

also move the motion for its consideration.
et wria Frem =0 hedt alfEl s o aoens wiy, # sRaon
IR fre (eieE) R, 2014 wega wwh €1
# 7 W vww wr g -
o5 Ramy R e (T e ® o R e eyl
Mr, Deputy Speaker : Motion moved-—

That the Haryana Municipal Corporation (Amendment) Bill be
taken into consideration at once.
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tndustries Minisier {(Shri Randeep Singh Surjewala) : Sir, | have
asked the departrment and t am making a statement that the scheduled road
restrictions will not be applicable within the municipal area. Only on the
controlled area will be applicable,
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Shri Randeep Singh Suijewala : | will clarify the issue. I respect
what Batra Sahib is saying. Yes, it can be a contentious issue and it is
a debatable issue. | as the Minister will assure that we will examine the
issue and see whatever needful is to be done to ensure that people are not
inconvenienced, we will try to do that. I there is any statutory amendment
required, we will also examine that.
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Mr. Deputy Speaker : Question is—

That the Haryana Municipal Corporation (Amendment) Bill be
taken into consideration at once.

The motion was carrfed.
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Mr. Deputy Speaker : Now, the House will consider the Bill Clause
by Clause. '

Clauses 2fo 8
Mr. Deputy Speaker : Question is— .
That Clauses 2 to 8 stand part of the Bill.
The motian was carried,
Clauge 1
Mr, Deputy Speaker : Question is—
T;'tat Clause 1 stands part of the Bill.
The motion was carried,
Enacting Formula
Mr. Deputy Speaker : Question is—
That Enacting Formula be the Enacting Formula of the Bill.
The .motion was carried.
Title
Mr. Deputy Speaker : Question g
That Title be the Title of the Bill.
The motion was carried,

Mr. Deputy Speaker : Now, the Urban Local Bodies Minister will
move that the Bill be passed. ‘

wER, w95t (el wiftsh free) - ome weiew, § v
PG §—

o frdwe oiva fem |
Mr. Deputy Speaker : Motion moved-—

That the Bill be passed.
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Mr. Deputy Speaker : Question is—
That the Bill be passed.

The motion was carried.

11.&@&&@5&%5%@%@-&:%(%%)
: fadmes, 2014

Mr. Deputy Speaker : Hon'bie Members now, the Health Minister
will infroduce the Punjab Ayurvedic and Unani Practitioners (Haryana
Amendment) Bill, 2014 and will also move the motion for its consideration,

Health Minister (Rao Narender Singh) ; Sir, | beg to intraduce the
Punjab Ayurvedic and Unani Practitioners {Haryana Amendment) Bill, 2014,

Sir, | also beg o move—

That the Punjab Ayurvedic and Unani Practifioners {Haryana
Amendment) Bill be taken into consideration at once.

Mr. Deputy Speaker : Motion moved—

That the Punjab Ayurvedic and Unani Practitioners (Haryana
Amendment) Bill be taken into consideration at once.

m?@?%(ﬂ@):w&ﬁﬁw,ﬁmwﬁmﬁﬂﬁﬁﬁ
ﬁ#mm*@ﬂﬁimﬁaq&f&wﬁﬁmﬁmﬁﬁﬁfﬂaﬂww%ﬁ%mﬁrmw.
W%WW@MWW@W%%WWWﬁW
sy &1 ¥ TR P S AT f gt AR ¥ o) T, TRy
Shrest ¥ aEe TWowR wEgl ‘

& frart wirer A (3ER) ¢ ey mevey, WA off S A A aiffefic AW
g & @z agd Algw ¥ T SIS WO Fxd #1 gEY AT d@R
ey, ey § I 9ga @ ST | e AEiEd, O LU o
Sho e, wihy § e EEie B | T agdfes wEifE W R
qaﬁﬁwﬁ%ﬂwﬁwﬁ%aﬂvmﬁ%mﬁhﬁﬁwﬁmﬁ%!ﬁw%ﬁ
Gﬂﬂﬁ@@m%%sﬂﬂﬁwaﬁ?ﬁhsﬁﬁmiwwmmmﬁ
ﬁ?ﬁﬁﬁazﬁrﬁﬁm%%{mﬁwﬁﬁmﬁwmwmg&n%ﬁﬁ—

“Praciitioners of Indian Medicine having qualifications mentiched
in the Second Schedule or the Third Schedule or the Fourth
achedule to the (ndian Medicine Central Council Act,
1970(Central Act 48 of 1970) and registered in Part 1 of the
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Register of Indian System of Medicine shall be eligible to
practice the Indian Medicine and modern system of medicine”.
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Mr. Deputy Speaker : Question ig-—

~ That the Punjab Ayurvedic and Unani Practitioners (Haryana
Amendment) Bill be faken into consideration at once.

The mofion was carried.

Mr. Deputy Speaker : Now, the House will consider the Bill Clause
by Clause, ‘

Clauses 2 to 10
Mr. Deputy Speaker ; Question ig—
That Clauses 2 to 10 stand part of the Bill.
The motion was cartied.
Clause 1
Mr. Deputy Speaker : Question is—
That Clause 1 stands part of the Bitf.
Tha motion was carried.
Enacting Formula
Mr. Deputy Speaker ; Question is—
That Enacting Formula be the Enacting Formula of the Bill.
The motion was carried.
Title

Mr. Deputy Speaker : Question is—
That Title be the Title of the Bill,

The motion was carried.
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Mr. Deputy Speaker : Now, the Health Minister wilt move that the
Bill be passed.
Health Minister (Rao Narender Singh) : Sir, | beg to move—
That the Bill be passed.
Mr. Deputy Speaker ; Motion moved—
" That the Bill be passed,
Mr. Deputy Speaker : Question is—
That the Bill be passed.

The motion was carried.

12, R eRamn wva Rdefe (afeiz) fa, 2014

Mr. Deputy Speaker : Hon'ble Members, now the Parliamentary
Affairs Minister will introduce the Haryana Rural Development (Amendment)
Bill, 2014 and also move the motion for its consideration.

Industries Minister (Shri Randeep Singh Surjewala) : Sir, | beg
to introduce the Haryana Rural Development (Amendment) Bill, 2014,

Sir, | also beg to move-—

That the Haryana Rural Development (Amendment) Bill be
taken into consideration at once.

Mr. Deputy Speaker : Motion moved—

That the Haryana Rural Development (Amendment) Bill be
taken into consideration at once,
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Mr. Deputy Speaker : Question is—

That the Haryana Rural Development (Amendmen
taken into consideration at once.

f) Bill be

The motion was carried.
Mr. Deputy Speaker : Now, ihe House will consider the Bill Clause
by Clause.

Clause 2
Mr. Deputy Speaker : Question is—
That Clause 2 stands part of the Sl

The motion was caned.

Clause 1

Mr. Deputy Speaker : Question is—
That Clause 1 stands part of the Bill.
The mation was carned.

Enacting Formula

Mr. Deputy Speaker : Quastion is—

That Enacting Formula be the Enacting Formuia of the Bifl

The motion was caitied.

Title

Mr. Speaker : Question is-
That Title be the Title of the Bitl.

The motion was carried.

Mr. Deputy Speaker : Now, the Minister will move that the Bilt be

passed.

industries Minister (Shri Randeep Singh Surjewala) : Sir, | beg

to move-—
That the Bill be passed.

Mr. Deputy Speaker : Motion moved—
That the Bill be passed.
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Mr. Deputy Speaker : Question is—
That the Bill be passed.

"The motion was carried.

13. 12 eRaon (eEifiem aiiw Rf¥wm div e ek
MHpwa v Wik efdd arecd) Ra, 2014

Mr. Deputy Speaker : Now, the Finance Minister will introduce the
Haryana (Abolition of Distinction of Pay Scale between Technical and Non-
Technical Posts) Bill, 2014 and also move the motion for its consideration,

Finance Minister {8ardar Harmohinder Singh Chattha) : Sir, | beg
to introduce the Haryana (Abolition of Distinction of Pay Scale between
Technical and Non-Techinical Posts) Bill, 2014,

Sir, 1 also beg to move—

That the Haryana (Abolition of Distinction of Pay Scale between
Technical and Non-Technical Posts) Bill be taken into
consideration at once,

Mr. Deputy Speaker : Motion moved—

‘That the Haryana (Abolition of Distinction of Pay Scale between
Technical and Non-Technical Posts) Bill be faken info
consideration at once.

Mr. Deputy Speaker : Question is—

That the Haryana (Abolition of Distinction of Pay Scale between
Technical and Non-Technical Posts) Bill be taken into
consideration at once.

The motion was carried,

Mr. Deputy Speaker : Now, the House will consider the Bill Clause
by Clause.

Sub-Clause 2 of Clause 1
Mr. Deputy Speaker : Question is—
That Sub-Clause 2 of Clauge 1 stands part of the Bill.

The motion was carried.
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IMr. Speaker]
Sub-Clause 3 of Clause 1
M. Deputy Speaker : Question is—
That Sub-Clause 3 of Clause 1 stands part of the Bill.
The motion was carried,
Clauses 2 to 11
| Mr. Deputy Speaker : Question is—
That Clauses 2 to 11 stand part of the Bill.
The motion was carried.
Sub-Clause 1 of Clause 1
Mr. Deputy Speaker : Question is—
That Sub-Clause 1 of Clause 1 stands part of the Bill.
The motfon‘was cam’ed.
Enacting Formula
WMr. Deputy Speaker : Question is—
That Enacting Formula be the Enacting Formuta of the Bill.
The motion was carried.
Title
Mr. Deputy Speaker : Question is
That Title be the Title of the Bill.
The motion was carrigd.

Mr. Deputy Speaker : Now, the Finance Minister will move that the
Bill be passed.

Einance Minister (Sardar Harmohinder Singh Chattha) : Sir, |
beg to move——

That the Bill be passed.
Mr. Deputy Speaker ; Motion moved--

That the Bill be passed.
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Mr. Deputy Speaker : Question is—
That the Bill be passex.

‘The motion was cartied.

14, & eRaon iy tRedriey (Werm B Y@
e 2014

Mr. Deputy Speaker : Now, the Health 'Minister will infroduce the
Haryana Clinical Establishments (Registration and Regulation) Bill, 2014 and
also move the motion for its consideration.

Health Minister (Rao Narender Singh) : Sir, | beg to introduce the
Haryana Clinical Establishments (Registration and Reguiation) Bili, 2014.

Sir, | also beg to move—

That the Haryana Clinica! Establishments (Registration and
Reguiation) Biil be taken into consideration at once.

Mr. Deputy Speaker : Motion moved—

That the Haryana Clinical Establishments (Registration and
Regulation) Bill be taken into consideration at once,

Mr. Deputy Speaker : Question is—

That the Haryana Clinical Establishments (Registration and
Regulation) Bill be taken into consideration at once.

The motion was carried,

Mr. Deputy Speaker : Now, the House will consider the Bill Clause
by Clause. :

Sub-Clause 2 of Clause 1
Mr. Deputy Spezker : Question is—
That Sub-Clause 2 of Clause 1 stands part of the Bill,
The motion was carried.
Sub-Clause 3 of Clause 1
Mr. De.puty Speaker : Question is—
That Sub-Clause 3 of Clause 1 stands part of the Bill.

The moticn was carrisd.
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[Mr. Deputy Speaker]
' - Clauses 2 to 49
Mr. Deputy Speaker : Questian is—-
That Clauses 2 to 49 stand part of the Bill.
The motion was carried.
Sub-Clause 1 of Clause 1
Mr. Deputy Speaker @ Question is—
That Sub-Clause 1 of Clause 1 stands part of the Bill
The motion was carried.
Enacting Formula
Mr. Deputy Speaker ! Question is—
That Enacting Formula be the Enacting Formula of the Bill.
| The motion was carried.
Title
Mr. Deputy Speaker : Question jg—-
That Titie be the Tile of the Bill
The motion was carried.

Mr. Deputy Speaker : Now, the Health Minister will move that the
Bilt be passed.

Health Minister (Rao Narender Singh) : Sir, | beg to move-—
That the Bill be passed.
Mr. Deputy Speaker : Motion moved—
That the Bill be passed.
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Mr. Deputy Speaker : Question is—
That the Bill be passed.
The motion was carried.

- {At this stage, Hon'ble Speaker occupied the Chair)

15. & gﬁawnanh o saRd (srfsfe) @, 2014

Mt. Speaker : Now, the Parliamentary Affairs Minister will introduce
the Haryana Urban Development Authority {Amendment) Bill, 2014 and will
move the motion for its consideration.

industries Minister (Shri Randeep Singh Surjewala) : Sir, | beg
to introduce the Haryana Urban Development Authority (Amendment) Bill,
2014,

Sin | also beg to move—

That the Haryana Urban Developrnent Autharity (Amendment)
Bill be taken into consideration af once,

Mr. Speaker ; Motion moved—

That the Haryana Urban Developrnent Authority (Amendment)
Bill be taken into consideration at once,

Mr. Speaker @ Question is—

That the Haryana Urban Development Authority (Amendment)
Bill be taken info consideration at once.

The molion was carried.
Mr. Speaker : Now, the House will consider the Bill Clause by Clause.
Clanse 2
Mr. Speaker : Question &—
That Clause 2 stands part of the Bill.
The motion was carried.
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Clauge 1
Mr. Speaker : Question is—
That Clause 1 stands part of the Bill.
The maotion was cartied.
. Enacting Formula
Mr. Speaker : Question is—
That Enacting Formula be the Enacting Formula of the Bill.
The motion was carried.
Title
Mr. Speaker ! Question is—
That Title be the Title of the Bill.
The motion was carried.
Mr. Speaker : Now, the Minister will move that the Bill be passed.

Industries Minister (Shri Randeep Singh Suriewala) : Sir, | beg
{o move—

That the Bill be passed.
Mr, Speaker : Motion moved-—

That the Bill be passed.
Mr. Speaker ; Question js—

That the Bill be passed.

The motion was cartied.

16.%%%@%{@(&&51?%%@3&%%}
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Mr. Speaker : Now, the Parfiamentary Afiairs Minister will introduce
the Haryana State Legislature (Prevention of Disqualification) Amendment
Biii. 2014 and will move the motion for its consideration.

industries Minister {Shri Randeep Singh Surjewala) : Sir, | beg
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to infroduce the Haryana State Legistature (Pravention of Dlsquahf ication)
Amendmaent Bill, 2014

Sir, | alse beg to move—

Thatthe Haryana State Legislature (Prevention of Disqualification)
Amendment Bilf be taken into consideration at ance.

Mr. Speaker : Motion moved-—

Thatthe Haryana Siate Legislature (Prevention of Disqualification)
Amendment Bill be taken into consideration at once.

Mr. Speaker : Question is—

Thatthe Haryana State Legislature (Prevention of Disqualification)
Amendrent Bill be taken into consideration at once.

The motion was cartied.
Mr. Speaker : Now, the House will consider the Bill Clause by Clause.
Clause 2
Mr. Speaker ; Question is—
That Clause 2 stands part of the Bill
The motion was carried.
Clause 1
Mr. Speaker : Question is—
That Clause 1 stands part of the Bill
The motion was carried.
Enacting Formula
Mr. Speaker ; Question is—
That Enacting Formula be the Enacting Formula of the Bill.
The molion was carried.
Title
Mr. Speaker : Question is-—
That Enacting Formula be the Enacting Formuia of the Bill.

The mqﬁon wasg carried,



(s)%u 50 ghearor e Ty {4 #rel, 2014

Mr. Speaker : Now, the Minister will rnove that the Bill be passed.

| .‘!ndustrieﬁ Minister (Shri Randeep Singh Surjewala) : Sir, | beg
o move—

That the Bill be passed.

Mr. Speaker : Motion moved—

.
.
kit
%

‘That the Bill be passed.
Mr. Speaker : Question is -
That the Bili be passed.

Tha motion was carried,

&ﬁwﬁ%%ﬂaaﬂ.w.tfaﬂ.ﬁswﬂﬁﬁinmﬁaﬁm

Mr. Speaker : Hon'ble Members, Sh. Abhay Singh Chautala, MLA
had made casteist remarks (Jaati Scochak Shabad) against Shri Jaiveer
Balmiki, CPS in the House on 24th August, 2012. the matter was defarred
fpr the present Session. Since he is not present in the House, the matter
of reprimand of Shii Abhey Singh Chautala, MLA is deferred till the next
Session of Haryana Vidhan Sabha.

it rm—————

aeme TEIEY ERT SR

Mr. Speaker : Hon'ble Members, | am highly thankiul to ali of you
for extending cooperation to me for the smooth conduct of the proceedings
of the House. | am also thankful to all press representatives, Government
officers and officials of Haryana Vidhan Sabha Secretariat for their cooperation
extended to me during the present Session.

Mr. Speaker : Hon'ble Members, now the House stands adjourned
sine die.

(The Sabha then *adjourned sine die.)

y3h0—HV.S.—H.GP., Chd.



